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1. Introduction:

Fisheries Sector plays a critical role in Indian economy by its
continuation to national income, exports potentiality, food & nutritional
security and employment generation. Though fishing has been and an age
old occupation in the country it is undergoing a transmission in response to
market forces and technological changes. It leads to take a form of
competition its manifest in the form a shift away from marine fisheries to
inland fisheries, at the same time the demand for fish has been raising
gradually, it putting pressure on the natural fishing resources, marine
resources are being over exploited due to this the demand - supply gap
would have to be filled in by aqua culture. The economic liberalization
polices which initiated in 1991 has triggered the growth of aqua culture
sector particularly brackish water aqua culture. A great emphasis has been
laid on the development of brackish water shrimp culture due to its export
potential and high value. In favorable policy environment shrimp farming
has attracted considerable private investment. The area and production of

shrimp has been increasing substantially.

The following table shows the trend of fish production in India

TABLE-1.1

Changes in Structure of Fish Production in India

Total fish Share of Share of
Year production marine inland

( Lakhtones) fisheries (%) fisheries (%)

1950-51 7.52 71.01 28.99
1960-61 11.60 75.86 24.14
1970-71 17.56 61.85 38.15
1980-81 24.42 63.68 36.32
1990-91 38.36 59.96 40.04
1998-99 52.62 51.24 48.76

Source: Handbook of Fisheries Statistics, Minister of Agriculture, GOI



75

The table shows that in the financial year 1951 the total fish
production in the country was 7.52 tonnes in which the share of marine
fisheries was 71.01 and the remaining share was contributed by inland
fisheries with accounted for 28.99 crores. During the financial year 1960-61
the total the fish production was creased drastically to 11.60 lakh tones. out
of these the share of inland fisheries dropped to 24.14 at the same time the
share of marine fisheries crept to 75.86. During the 1998-99 the total fish
production increased to 52.62, the share of inland fisheries raised to total
48.76. During this period the share of marine fisheries declined to 51.24.
However, the share of inland fisheries is in raising trend. This is shown in
the below figure No.1.The data compiled in the table No.1 emphasis the

importance of inland fisheries.

Figure No.1.1
Trend in share of inland fisheries
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Source: Table No.1.1

Shrimp food exports

Shrimp food is one of the important sources of Foreign exchange as in India.
During 1997-98 sea food items worth Rs. 431271 lakhs were exported that
accounted for 3.42% of the total value of exports. The share of shrimp food in total
exports has almost reminded constant since 1991-92 except in 1994-95 when it
reached its highest 4.28%. The shrimp production was also at it’s speak during this
year. In fact the growth in shrimp production in India is export driven about 2/3 of

the aqua shrimp culture production is targeted to export.
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TABLE-1. 2
Contribution of shrimp food to India’s Exports.
Value of Shrimp Share of Shrimp exports (%)
Year ( Re:pl?;liis) Total exports Agricultural exports
1991-92 144272 3.28 18.31
1992-93 174315 3.25 19.88
1993-94 255189 3.66 20.24
1994-95 353664 4.28 26.65
1995-96 338113 3.18 16.54
1996-97 400763 3.37 16.45
1997-98 4311271 3.42 18.12

Source: CMIE (1998), Foreign Trade

The table ascertains that the share of shrimp exports in total exports
is almost constant. In 1991 the shrimp exports compare to total exports was
3.28. In 1992-93 it was slightly declined to 3.25. Further the share was
increased to 3.66. Thereafter it means 1994-95 it reached the peak, with
4.28 per cent. In 1997-98 it increased at marginal level when compare to
previous year which accounted for 3.37. In 1997-98 the shrimp share in
total exports was 3.42 per cent. In the same way the share of the shrimp
exports in agricultural exports gradually increased up to 1994-95 from that

(1994-95) onwards the table confirms decreasing rate.

Andhra Pradesh is blessed with 1.74 lakh hectares of brackish water
area and about 6 lakh hectares of freshwater resources. The total area
under aquaculture is 1.96 lakh ha. (Includes Brackish Water area of 0.58

lakh ha and fresh water area of 1.38 lakh ha.)

The Government of Andhra Pradesh has identified the fisheries as one
of the growth engine under primary sector mission for achieving double digit
inclusive growth. The A.P. Fisheries Policy, 2015 envisages achieving the
fish production from 27.66 lakh tones (2016-2017) to 42 lakh tones with a
GVA of Rs. 80,000 crore by 2019-20. A.P. ranks first in the country in total
fish and prawn production and producing more than 70% of cultured
shrimp in the country. The State ranks third in global shrimp production
(0.3 million tons) and sixth in aquaculture production (1.57 million tonnes).
Recently the Government of Andhra Pradesh had also passed Aquaculture
Development Authorities Rules-2020, in order to encourage the Aquaculture

in the State.
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The accelerated growth of aquaculture in Andhra Pradesh has
resulted in increased production of shrimp and enhanced the foreign
exchange earnings. During 2016-17, out of the total earnings of Rs.37,000
crores from India, the share of Andhra Pradesh is about Rs.17, 000/- crores
(45.9% ). The rapid and aggressive growth of aquaculture effects the aquatic
environment through release of heavy organic load, large amounts of
chemicals, antibiotics and other substances and resulted emergence of
antibiotic-resistant bacteria in aquaculture environments and antibiotic
resistance in fish/shrimp pathogens. Few shrimp consignments are being
rejected due to presence of antibiotic residues by major markets such as
USA, European Union and Japan.

Table No.1.3
Comparative statement of marine production AP and Nellore district
(Production in MT and GAV in cores)

A.P.State SPSR Nellore District
GVA
S1.No. Years Production | GVA Prod. GVA | BWS | M.S | Total shrimp
1 2015-16 2352263 24475 249336 3829 | 1495 313 1808
2 2016-17 2766193 30999 282937 4662 | 1926 380 2306
3 2017-18 3449558 41328 369693 6483 | 2683 507 3190
4 2018-19 3992358 48222 442358 5891 | 2825 638 3463
5 2019-20 4175511 51143 413105 5672 | 2826 666 3492

Source: Dept of Fisheries, Nellore

A comparative statement of Andhra Pradesh and SPSR Nellore district
regarding fisheries is shown in the table No.1.3 from 2015-16 to 2019-20.
The fish production in the state of Andhra Pradesh is apparently increasing
year to year. The table ascertains that the total marine production in
2015-16 in the state was 2352263 MT. gradually it was creeping and has
reached to 4175511MT in 2019-20. We can find the same trend except
during 2019-20 in marine production in SPSR Nellore district also. The
district produced 249336MT of marine food in 2015-16. The production was
increased rapidly and reached peak in 2018-19. It accounted for 442358
MT, and then it was decline to 413105 MT.
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It is interesting to study that we know there is an increasing trend in
marine production in both cases but when see the growth rates of SPSR
district it is more than the state of Andhra Pradesh. The growth rates
recorded in the state of Andhra Pradesh during 2016-17 to 2019-20 are
27.66, 35.00, 39.92 and 41.76 whereas the district of SPSR Nellore recorded
they are 28.29, 37.00, 44.24 and 41.31 % in the respective period.

We can see the Gross Value Added (GVA) relating to the state of

Andhra Pradesh and SPSR Nellore district in below figure
Figure No.1.2

GVA of Andhra Pradesh and SPSR Nellore district
(In Rs. Cores)

m 2015-16 wm2016-17 m 2017-18 2018-15 m2018-20
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GVA GVA

A Nellore
W 2015-16 24475 3829
m 2016-17 30999 4662
m2017-18 41328 6483
2018-19 48222 5891
m 2018-20 51143 5672

Source: Table No.1.3
The figure 1.2 explains GVA of AP as well as PSR Nellore district. It

reveals that the GVA in the both cases is having increasing trend but the
trend in GVA though is increasing the district the GVA was decline to some
extent during the period 2018-19 and 2019-20. However, the GVA in the
state in 2015-16 was 24475 crores and gradually reached to 51143 crores.
It is the peak point of GVA of AP during the period of five years that is from
2015-16 to 2019-20.
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The available data in the official records of fisheries department of SPSR
Nellore relating to shrimp farming shows that the brackish water shrimp
culture plays a critical role in producing shrimp food. The district is blessed
with 167 KM of coastal line. The brackish water is meant for shrimp
farming. It is clear that the GVA from the brackish water shrimp is
dominating the marine GVA as the variation between these is very high. Out
of 1808 shrimp production in the district brackish water shrimp farming
shared 1445 in 2015-16, it accounted for 79.92%. From that onwards the
average share of brackish water shrimp production the table ascertains
more than 80%. This is an indicator for development of brackish water
shrimp farming in the district. The production compare to marine shrimp
production was 83.52% in 2016-17, in the next year it was 84.11%. In
2018-19 and 2019-20 the share of brackish water though decline; it was
more than 80%. In fact they were 81.58 and 80.93% respectively.

The brackish shrimp farming in the district plays crucial role not only in
producing shrimp food but also in creating employment in both ways such

as directly and indirectly.
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2. Need for the study

Farming of Aqua culture has become more beneficial which attracts
not only private investment inflow into Shrimp cultivation, but also invites
legal issues. As a part of legal issues some petitions had been filed U/s 14 &
Sec.15 of the National Green Tribunal Act, 2010 belonging to Chittamur,
Kota and Vakadu Mandals on farming of Shrimp cultivation which is being
taken up by aqua cultivation along the channels of Pulikaluva and
Royyalakaluva in Pittivanipalli and Padarthivarikandriga and
Ranganadhapuram Villages which is finally drains into the Mallam Tank of
Mallam Village of Chittamur Mandal, SPSR Nellore District of Andhra
Pradesh.

Before going into the details of the orders of the Hon’ble National
Green Tribunal, Chennai, it is essential and necessary to mention the
grievances of Agricultural Paddy farmers and further correspondence and

steps taken to resolve the said grievances by the Administration.

Initially i.e., during the Month of October 2019, several grievances
were received by the District Administration as well Divisional
Administration on the unauthorized Aqua cultivation, releasing of
contaminated water from the Aqua ponds to the drains of the channels of
Mallam Tank, by which the Mallam tank is being contaminated and also on
the unauthorized Electrical connections laid in the Aqua ponds. On the said
grievances, as per the instructions of the District Collector, SPSR Nellore a
meeting was conducted on 2-11-2019 under the chairmanship of the Sub

Collector, Gudur at his chamber, in order to resolve the above grievances.

For the said meeting the Hon’ble MLA, Gudur, Joint Collector-2, SPSR
Nellore District, Director Coastal Aquaculture Authority, Chennai, District
Forest Officer(Wild Life) Sullurpet, Executive Engineer, Irrigation, Executive
Engineer, Electrical, Executive Engineer Pollution Control Board, Joint
Director, Fisheries (Convener), Tahsildars, Chittamur and Vakadu Mandals

were present. In the said meeting some of the farmers namely
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Sri D.Sesha Reddy, Farmer Mallam Village, Sri M.Mani Reddy, Farmer,
Mallam Village, Sri Rajeswara Reddy, Secretary of District Farmer
Association also attended and they expressed their grievances to the officers

present.

Finally, after hearing all the pleas of the farmers and the same was
discussed with the officers present and passed resolution (Annexure-I) as

follows:

1. To include Ground Water Department, Irrigation Department and
Forest Department as a members into the District Level Committee
(DLC) where the application for approval of Aqua ponds is being

scrutinized and finalized.

2. To disconnect the Electrical connections which have been got

unauthorizedly.

3. To demolish the Aqua ponds which have no approvals by duly

following the procedure laid down under CAA Rules.
4. Institutionalization of Aqua cultivation in the said Mandals.

S. The cultivation of Aqua has to be done in the land which is unfit for

agriculture and has to be certified by the Agriculture Department.

6. Minimum of 100mtrs distance has to be maintained between the Aqua

ponds and Agricultural fields.

7. Minimum of 2 Kms distance should be maintained from the habitation

containing more than 500 members to the Aqua ponds.

8. A committee consisting of different departments like Agriculture,
Revenue, Electricity and Forest while issuing Electrical connections

for Aquaculture.
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On the above resolutions the Tahsildar, Chittamur and the Assistant
Engineer, Electricity, Chittamur have identified Aqua ponds which are being
cultivated unauthorizedly and which got Electrical connections without any
permission from the Electricity Department and taken steps for removal of
the said electrical connections and demolishing the Aqua ponds.

Aggrieved on the above action of the Tahsildar as well as Assistant
Engineer, Electricity, Chittamur some of the Aqua farmers had approached
the Hon’ble High Court, AP, Vijayawada and filed Writ Petitions accordingly.

The Hon’ble High Court has issued Stay orders and accordingly the
said action has been stopped by the officers.

While the matter stood thus, some of the Agricultural paddy farmers
had again approached the District Collector, SPSR Nellore as well as the Sub
Collector, Gudur regarding the discharge of contaminated water by the Aqua
farmers due to which the water being contaminated and therefore the yield
of the Paddy is getting decrease and finally the Paddy farmers requested the
Administration to do justice in this regard.

On the said representations the then District Collector, SPSR Nellore
and the Sub Collector, Gudur along with the field staff had visited the land
under question and came to a conclusion for formation of a inspection
teams to examine and submit detailed report on the ground level issues
faced by both Agricultural Farmers as well as Aqua farmers. Accordingly, as
per the proceedings of the District Collector, SPSR Nellore vide
Rc.No.1053/D /2019 Dt03-07-2020 (Annexure-II) teams consisting of
different departments like., Revenue, Survey, Irrigation, Electricity,
Pollution, Fisheries, Agriculture and Ground Water at Village Level, Mandal
level and Divisional Level teams have been constituted and directed to
submit field level report in the Karlapudi Village in Kota Mandal,
Pittivanipalli, = Padarthivarikandriga, = Ranganadhapuram villages of
Chittamur Mandal and Muttembaka, Tirumuru Village of Vakadu Mandal of

their respective levels in the prescribed checklist as mentioned below:
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CHECK LIST FOR REGULATION OF BRAKISH WATER AQUA CULTURE IN CHITTAMUR, VAKADU & KOTA MANDALS

VILLAGE LEVEL COMMITTEE REPORT

MANDAL LEVEL
COMMITTE REPORT

DIVISIONAL LEVEL
COMMITTE REPORT

I. INFORMATION TO BE FURNISHED BY VILLAGE FISHERIES ASSISTANT OF

Remarks to be
furnished by Fisheries

Remarks to be
furnished by Asst

................................ VILLAGE OF..........cccccceceeo..... MANDAL Development Officer Director of Fisheries
concerned concerned
A. AQUA FARMER DETAILS
Name of the
1 Name of the Aqua Farmer, Aadhar Number & | Farmer:...........c.ccocvviiinenan.n.
Ration Card number : Aadhar Number........c..c.coeviviiiiininenn.
Ration Card Number.........c..ccc..e.t
2 Address of the farmer:
3 No.of ponds:
How the Aqua farmers has got the
4 land(own/lease) enclose the supporting
documents :
5 Survey Number and extent details as per | Suvey Number: ............... Extent
the documents: inAC..ccevnenennn.
6 Location of the Farm:
East.oooviiiiiinniiinn..
. West.ooooiiiiiiiiie
7 Boundaries of the Farm: North....cocoooveiiiininnen.n,
South...oviiiiiiiiiiiiiiiannnn,
Whether the Farm is authorized or
8 unauthorized
( Regd No: & date with supporting
documents) :
If unauthorized, what are the
9 irregularities noticed with specific
remarks:
10 Specify the water source of the
pond(Sea/creek/canal/drains/borewells):
Type of culture: intensive / semi -
11 | intensive / Traditional / improved

traditional:
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11

12

Whether the Aqua farm releasing the
waste water to which drain / channel ?
(Mention name of the drain ) :

13

If yes, specify the the channel with
direction of flow ie.,the water flowing to
the Mallam Tank(Yes/No):

14

Approximate extent of each farm:

15

Water salinity

a).with in pond

b). 500 mts away from pond

( where the waste water login in drains)

16

Whether the culture is done as pe rthe
Norms of the CAA ie.,

a).Farm should be located at least
100Mtrs away from the human
settlement villages(yes/No)

b).Farm should maintain 100Mtrs
distance from the nearest drinking water
source (yes/No)

c).Farm should no be located across
natural drainage canals/flood
drains(yes/No)

d).The farm should maintain 50 to 100
Mtrs distance from the nearest
agricultural land(yes/No)

e).A minimum of 10% of total farm area
should reserved as reservoir for holding
and regenerating water waste ie.,
ETP/ETS (yes/No):

Yes

Yes N

Yes N

Yes

Yes No

17

Any other objectionable points noticed:

18

Any other objections are complaints
received (if yes, specityf the complaint in
detail):

Signature of the Village fisheries
Assistant with seal

Signature of the
Fisheries Dev Officer
concerned
with seal

Signature of the Asst
Director of Fisheries
concerned with seal
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II. INFORMATION TO BE FURNISHED BY THE VILLAGE REVENUE OFFICER

Remarks to be
furnished by Mandal

Remarks to be
furnished by Sub

CONCERNED Tahsildar concerned Collector, Gudur
1 Revenue Village:
2 Survey No:
3 Total Extent in Ac:
4 Whether the land is Government or Patta:
If Government, any permission has
5 . Y
obtained for cultivating as per norms:
6 Name of the Pattadar and Enjoydar as
per Revenue Records:
Whether the land farm title is clear or
7
not: (yes/No)
8 If no specify the remarks:
How the Aqua farmers has got the land
9 from the pattadar (if same mention as
same, if different mentioning the details
of acquire with supporting documents:
Whether the land belongs to agriculture
10 land/saltpan/wet land/mangrove /Forest
land meant for public purpose/ other
land:
d). Any other omissions noticed during
11 | enquiry regarding title dispute, boundary
dispute or any complaints arised:
Verify the all the village records and
12 | documents produced and certify that how

the farmer got the land in detail:

Signature of the Village Revenue
Officer with seal

Signature of the Mandal
Tahsildar with seal
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III. INFORMATION TO BE FURNISHED BY THE VILLAGE SURVYOR CONCERNED

Remarks to be
furnished by Mandal
Surveyor concerned

Remarks to be
furnished by Deputy
Inspector of Survey,

Gudur

1 Survey Number and extent of pond:
9 Whether the pond has any encroachment
of Government land or not (Yes/No):
3 If yes specify the extent of encroachment
and survey number:
Whether the located pond survey number
4 and the permission accorded for
electricity connection is same or not:
S If differ specify the remarks in detail:
Whether the Aqua farm has electricity
6 :
connection (yes/No) :
If yes, any permission has obtained from
7 the electricity department:
a).Survey Number and extent mentioned
8 in the permission given by the electricity
department:
b).If the permission accorded survey
number for electricity and the survey
9 number in the documents of land
produced during enquiry is different
(yes/No):
10 c).If yes clearly specify with detail
remarks:

Signature of the Village Surveyor
with seal

Signature of the Mandal
Surveyor with seal

Signature of the
Divisional Surveyor with
seal
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IV. INFORMATION TO BE FURISHED BY THEVILLAGE AGRICULTURE ASSISTANT

Remarks to be furnished
by Agriculture Officer of
Mandal concerned

Remarks to be furnished
by the Asst Director of
Agriculture concerned

oy

Type of Soil
(Enclose Soil tested parameters):

Crop yield : High Yeild / Low yeild:

Source of water for Agri farmers:

A |ODN

Distance from Agriculture / Horticulture
land:

9]

Is there any impact on Agriculture crops
/ Horticulture units?:

Any dispute with the neighboring Agri
farmers on account of farm:

Any complaint received from neighboring
Agri farmer:

Signature of the Village Agriculture
Assistant with seal

Signature of the
Agriculture officer
concerned with seal

Signature of the Asst
Director of Agriculture
with seal

V. INFORMATION TO BE FURISHER BY THE ASST EXECUTIVE ENGINEER
IRRIGATION DEPARTMENT

Remarks to be furnished
by Deputy Executive
Engineer of Mandal
concerned

Remarks to be furnished
by Executive Executive
Engineer of Mandal
concerned

Source of water for Agriculture lands:

N |+~

Source of water for Aqua ponds:

Is there any drains / canals for Agriculture
lands / Aqua farms; If yes indicate the drain /
canal name:

Is there any impact on drains / canals due to
seepage water of Aqua ponds: Specify in
details:

Is there any impact on Agriculture crops due
to seepage /drain of Aqua ponds; Specify in
details:

Signature of the Asst Executive
Engineer Irrigation department
with seal

Signature of the Deputy
Executive Engineer of
Mandal Irrigation
department with seal

Signature of the
Executive Engineer of
Mandal Irrigation
department with seal
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VI. INFORMATION TO BE FURISHED BY THE ASST EXECUTIVE ENGINEER
ELECRICITY DEPARTMENT

Remarks to be
furnished by Asst
Divisional Engineer of
Mandal concerned

Remarks to be
furnished by Divisional
Engineer of Mandal
concerned

Whether the electricity connection issued
to Aqua farmer (Yes / No):

If yes: Indicate the connection to whom in
the name:

Whether the Connection is in the name of
land owner / lease:

Connection Service No:
mention connection Year & period:

Connection recommended by whom
(Enclose the document):

Whether the permission granted survey
number and recommended survey
number by the Revenue Authorities is
same or not:

If differ ,specify the remarks in detail:

If yes, any permission has obtained from
the electricity department:

a).Survey Number and extent mentioned
in the permission given by the electricity
department:

10

b).If the permission accorded survey

number for electricity and the survey
number in the documents of land

produced during enquiry is different

(yes/No):

11

c).If yes clearly specify with detail
remarks:

Signature of the Asst Executive
Engineer electricity department
with seal

Signature of the Asst
Divisional Engineer of
Mandal concerned

Signature of the
Divisional Engineer of
Mandal concerned
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VII. REMARKS TO BE FURNISHED BY THE POLLUTION CONTROL BOARD

Remarks to be furnished
by Pollution department
Mandal concerned

Remarks to be furnished
by EE Pollution
department Mandal
concerned

Is the Aquaculture Activity in the said

1 land causing salinity of drinking water /
wells State Yes or No with details:
Is there any Pollution problem to he
2 Adjoining lands / Crops / environment -
specify clearly:
Signature of the Divisional Officer . Slgnature of the' 'Slgnature of th(?
. Divisional Officer with Environmental Engineer
with seal .
seal concerned with seal
VIII. INFORMATION TO BE FURNISHED BY GROUND WATER DEPARTMENT Remarks to be furnished | Remarks to be furnished
by the Asst Director by Dy Director Ground
CONCERNED
Ground Water concerned Water concerned
1 Usage of Bore well:
2 Fresh Water / Salt water:
3 Permission under the AP WALTA
Act2002:
4 Depth of Bore well:
5 Yield /hour:

Signature of the Hydrologist with
seal

Signature of the Asst
Director Ground Water
concerned

Signature of the Deputy
Director Ground Water
concerned
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All the teams formed at different levels ie., Village and Mandal level
had made a Joint Field Inspection and submitted their reports with their

specific remarks prescribed in the checklist.

As the enquire is going on some of the farmers from the Chittamur
Mandal had approached the Hon’ble National Green Tribunal, South Zone,
Chennai by filing petitions in which it was contended on the same issues
which have been already addressed by the District Administration and is

under enquiry.

The Hon’ble National Green Tribunal, Chennai while disposing the
above petitions issued orders vide original Application No. 114 to 122 of

2020 (SZ) (Annexure-Ill) in which it was directed as below:

1. All these cases have been filled by different applicants raising the
same environmental issue, alleging that the party respondents 6 to 66
and some other persons whose address is not known to the applicant
are doing unauthorized prawn cultivation in the agricultural lands
without obtaining necessary permission or license from the authority

constituted agricultural lands.

2. According to the applicants, on account of this illegal activity large
scale untreated effluents are being discharged into the neighboring
agricultural lands belonging to the applicants, causing damage to the
soil and affecting the fertility of the soil thereby affecting the growth
and fertility of the plants that is being cultivated in their lands. They
also relied on the decision reported in S. Jagannath Vs. Union of India
& others (AIR 1997 SC 811) where the Supreme Court has discussed
about the consequences of allowing a large-scale commercial shrimp
cultivation along the coastal zone and also in the agricultural lands. It
is also reiterated the necessity for regulating such activities as well in

order to avoid possible pollution being caused to environment.
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. It is also alleged in the application that the persons who are indulging
in unauthorized prawn cultivation are discharging the untreated
effluents into Swarnamukhi River and its branches and these
activities are being conducted in Chittamuru Mandal, in Nellore

District of Andhra Pradesh.

. It is also alleged that unauthorized bore wells have been dug to extract
ground water unauthorizedly without getting necessary permission
from the authorities thereby, affecting the ground water level in that
area which is likely to cause water scarcity during summer season.
So, the applicants' claimed compensation for the loss sustained by
them and also the loss caused by the environment apart from seeking
for restoration and also remedial measures to restore the damage
caused to the environment and preventive direction from restraining

them for doing such activities.

. Since, all these cases are relating to the same issue from the same
area, we feel it appropriate to consolidate the same and pass a

consolidated order.

. When the matter came up for hearing for admission for today through
Video conference, Sri. Stanley Hebzon Singh along with Sri. K.
Mageshwaran represented the applicants in all these case and Smt.

Maduri Donti Reddy represented respondents 1 to 5 in all the cases.

. The learned counsel appearing for the applicant reiterated the
allegations mentioned in the applications. Smt. MaduriDonti Reddy
the learned counsel appearing for the State respondents submitted
that when this was brought to the notice of the authorities, the
District Collector, Nellore District has already constituted committees

at different level to look into the matter and take appropriate action.
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. It is also submitted by the learned counsel that some of the

unauthorized structure made in the shrimp farm had already been
demolished and the process is still going on and if some time is
granted, they may able to submit the details of the same to this

Tribunal.

. Having gone through the allegations in the application and also a

dictum laid down the decision reported in S. Jagannath Vs. Union of
India & others (AIR 1997 SC 811) cited supra, we are satisfied that
there arises a substantial question of environment 1n all these cases.

So, the applications are admitted.

Since, the official respondents have entered appearance through
standing counsel, we are dispensing with notice to those official

respondents. Issue notice to other respondents.

11. The applicant is directed to take out notice to the party respondents by

Registered Post with Acknowledgement Due and also by Dusthi to
complete service on the party respondents. If the applicant fails to
serve notice on the party respondents for want of address, then they
will be subjected to further consequences that may be ensued in

proceeding with the matter.

12. The applicant is directed to produce necessary proof of such service on

those respondents by filing an affidavit of service as required under

rules.

13. Considering the grievance in the matter and also the substantial

question of environmental arises for consideration, and also in view of
the dictum laid on the decision cited supra there is a possibility of
damage is being caused on environment and also to soil affecting its
fertility, in order to ascertain the impact of such activities and also

assess the environmental damage to be realized from those persons
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and also to ascertain the action taken by the authorities, we feel it
appropriate to appoint a joint committee comprising of 1)District
Collector, Nellore District or a Senior Officer not below the rank of
Assistant Collector or Sub-Division Magistrate to be deputed by him,
2) Joint Director of Fisheries Department, 3) Senior Officer from
Andhra Pradesh State pollution Control Board to be designated by the
Chairman, 4) Senior Officer from Coastal Aquaculture Authority and
5) a Professor from Acharya N.G. Ranga Agricultural University Guntur
to inspect the area in question and submit a factual as well as action

taken report, if there is any violation found.

14. The committee is also directed to go into the question as to whether any
environmental damage has been caused on account of the
unauthorized functioning of these shrimp/prawn cultivation in the
agriculture land, whether any illegal discharge of untreated effluents
being done into the water bodies from these units and if so for the
quality of the water is affected, whether there is any authorized
extraction of ground water for this purpose without obtaining any
necessary permission from the authorities, considering the nature of
the area as to whether it is critically over exploited or semi critical area
and assess the environmental compensation and the persons
responsible for the same apart from assessing individual damage
caused to the agriculturist who have come with the application before

this Tribunal.

15. Considering the loss of income caused on account of the illegal activity
and submit the report to this Tribunal within a period of two months

i.e., on or before 15.10.2020 through e-filing @ ngtszfilingwgmail.com.

16. The Joint Director of Department of Fisheries will act as nodal agency f

or co-ordination and for providing necessary logistics for this purpose.
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17. The applicant is also directed to submit a set of papers including the
application and the documents produced by him in all these cases to

the members of the committee within a week.

18. The Registry is directed to communicate this order to the members of
the committee immediately through e-mail along with the copy of the

application, so as to enable them to comply with the direction.

19. For appearance for parties and also for consideration of report, post on

15.10.2020.

As per the court directions it has to be study for fact finding.

In obedience to the orders of the Hon’ble National Green Tribunal,
Chennai, the District Collector, SPSR Nellore has appointed a committee
vide proceedings Rc.No.1053/D/2019 Dt03-08-2020(Annexure-IV) under
supervision of Sub Collector & Sub Divisional Magistrate, Gudur with the

following members.

1. Joint Director, Fisheries, SPSR Nellore.

2. Executive Engineer, Pollution Control Board, SPSR Nellore.

3. Sri A.Antony Xavier, Director (Technical ) Coastal Aquaculture Authority
Department of Fisheries, Chennai.

4. Principal, Scientist ( Agro) & Head Saline Water Scheme, Acharya NG
Ranga University, Bapatla.
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3. Factual Situation in the Study Area

Accordingly a meeting was conducted by the Sub Collector, Gudur on
24-8-2020 at about 5.00PM in the chamber of the Sub Collector with the
constituted committee members above and subsequently the committee
visited the Villages under question on 27-8-2020 ie., Pittivanipalli,
Ranganadapuram & Padarthivarikandriga of Chittamur Mandal,
Muttembaka & Thirumuru of Vakadu Mandal and Karlapudi of Kota Mandal
and a study has been conducted by the committee members and therefore
the committee members have submitted their reports individually as

detailed below:

I. Report of the Joint Director of Fisheries, SPSR Nellore (Annexure-V):

As per the observations of the Joint Directors of Fisheries, SPSR
Nellore there are 134 farmers are there in the Pittivanipalli,
Padarthivarikandriga & Ranganadapuram who are unauthorizedly brought
an extent of 142.58 Hectors of land in to Aqua cultivation by utilizing bore
wells. As there is a quantity of alkalinity in the water is more and there is no
other source of water for irrigation. The salinity in the sanity of the water
ranges from 10 to 15 PPT in the bore wells and hence most of the farmers
have opted Aqua culture gather than Paddy farming.

He further observed that the reason behind the large extent of Aqua
ponds in the Chittamur Mandal are due to the salinity of the water and the
saline soli available which makes the agriculture farmers turn into opt aqua
farming. Though some of the farmers have opted Paddy farming they have
not yielded the good results when compare to the other area paddy farmers.
Further it is also observed that the existence of Upputeru since long back
the entire ground water in the respective mandals have turned into salty in
nature which results in not usage of such water for Irrigation of fields and
hence in an alternative way most of the farmers in the respective Mandals
had made their fields into Aqua Ponds as since the salt water is also suitable

and yields good results in Aqua Pond Culture.
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Finally, the Joint Director for Fisheries had recommended for taking

necessary action on the farmers who have brought the land into use of Aqua

ponds unauthorzedly by utilizing bore wells and as there are some Paddy

farmers may affect due to waste saline water into the drain flow.

II. Report of the Executive Engineer, Pollution Control Board, SPSR
Nellore. (Annexure-VI)

The observations of the Executive Engineer, Pollution Control
Board, SPSR Nellore is here under.

Sl1.No

Remarks furnished by EE, A.P. Pollution Control Board

Is the Aqua
Culture Activity
in the said land
causing salinity
of drinking water
/| wells state

Yes or No with
details:

Is there any
Pollution
Problems to the
Adjoining Lands/
Crops/
Environment -
specify clearly

Yes.

It is to submit that the aqua culture activity is being carried
out in villages of Pittivanipalli, Ranganadhapuram & Mallam
of Chittamur Mandal and Muttembaka & Tirumuru of
Vakadu Mandal and Karlapudi of Kota Mandal, SPSR Nellore
district. The Mallam Irrigation Tank of Mallam Village in
Chittamur Mandal with ayucut of about 2925 Acres is the
main source of water for irrigation to the Agriculture farmers
in the surrounding villages, which are getting through Puli
Vagu, which carries the flood water/ Telugu Ganga water
(supply by the Irrigation Dept. as per the request of farmers)
to the Mallam Irrigation tank. As per the analysis reports of
the waste water discharged from the aqua culture ponds (by
using brackish water/ saline water) to the Pulivagu, is not
fit for the agriculture purpose, as it contains high TDS
between the range of 5000 to 11000 mg/ltr as against the
standard of 2100 mg/ltr stipulated for on land for irrigation
and also aqua culturists are using saline water for culture
and hence, there is every possibility of adverse impact on
the agriculture lands / crops. Further, also there is every
possibility of adverse impact on the agriculture activity
carrying at down steams of Royyala vagu/etigattu kaluva
due to discharge of the waste water from the aqua culture
ponds into the Royyala vagu, as it contains high TDS
between the range of 8000 to 17000 mg/ltr as against the
standard of 2100 mg/ltr stipulated for on land for irrigation.
Hence, it is not advisable to carry the present brackish
water aqua culture in this area without having proper
treatment and also separate dedicated disposal drain/
pipeline to the Uppu Kaluva / Buckingham canal, which is
passing at a distance of about Skms. Copies of the analysis
reports are herewith enclosed.
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avoid water contamination of nearby canals
Pulivagu & Royyalavagu.

In view of the above, the aqua culture activity does not
permit in villages of Pittivanipalli, Ranganadhapuram and
Mallam of Chittamur Mandal, Muttembaka and Tirumuru of
Vakadu Mandal and Karlapudi of Kota Mandal, SPSR Nellore
district unless the aqua culturists provide a dedicated
drain/ pipeline for discharge of waste water after
treatment into the Uppu kaluva/ Buckingham canal, to

i.e.

II.

Field

>

>

Report of the Senior Officer from Coastal Aquaculture
Authority ie., Sri A.Antony Xavier, Director ( Technical )
Coastal Aquaculture Authority Department of Fisheries,
Chennai (Annexure-VII)

observations:

Shrimp farmers using Swarnamukhi river water as well as bore water

for culture.

They are not maintaining ETS (Effluent Treatment System) facility in
their farms.

Without treating the water they are directly releasing into the
agriculture irrigation canal. There is no proper drainage system for
shrimp farms.

The farmers are not following bio security measures like Bird scare
net and crab fencing.

Those farmers who are registered with CAA recently, they are not
doing the culture they are given those lands on lease to other farmers.

The supply channels are found to be carrying salt water.

Para 4.9 and 19 of the Guidelines for Regulating Coastal Aquaculture
issued under Chapter II of Coastal Aquaculture Authority Rules, 2005
provides that

4.9 The following guidelines, which are mandatory, should be adopted for

site selection and also to avoid subsequent social and environmental

impacts:
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Mangroves, agricultural lands, saltpan lands, ecologically sensitive
areas like sanctuaries, marine parks, etc., should not be used for

shrimp farming.

Shrimp farms should be located at least 100 m away from any human
settlement in a village / hamlet of less than 500 population and
beyond 300 m from any village / hamlet of over 500 population. For

major towns and heritage areas it should be around 2 km.

All shrimp farms should maintain 100 m distance from the nearest

drinking water sources.

The shrimp farms should not be located across natural drainage

canals / flood drain.

While using common property resources like creeks, canals, sea, etc.,
care should be taken that the farming activity does not interfere with

any other traditional activity such as fishing, etc.

Spacing between adjacent shrimp farms may be location specific. In
smaller farms, at least 20 m distance between two adjacent farms
should be maintained, particularly for allowing easy public access to
the fish landing centers and other common facilities. Depending upon
the size of the farms, a maximum of 100 — 150 m between two farms
could be fixed. In case of better soil texture, the buffer zone for the
estuarine based farms could be 20 -25 m. A gap having a width of 20
m for every 500 m distance in the case of sea based farms and a gap
of 5 m width for every 300 m distance in the case of estuarine based

farms could be provided for easy access.

Larger farms should be set up in clusters with free access provided in

between clusters.

A minimum distance of 50-100 meters shall be maintained between
the nearest agricultural land (depending upon the soil condition),
canal or any other water discharge / drainage source and the shrimp

farm.
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* Water spread area of a farm shall not exceed 60% of the total area of
the land. The rest 40% could be used appropriately for other

purposes. Plantation could be done wherever possible.

* Areas where already a large number of shrimp farms are located
should be avoided. Fresh farms in such areas can be permitted only
after studying the carrying / assimilation capacity of the receiving

water body.

19.0 Protecting the livelihood of various coastal communities:

19.1 Coastal aquaculture, which is now confined mainly to shrimp farming,
is one among the several activities in the coastal area involving the coastal
communities. Much of the social conflicts in coastal areas are due to the
larger demands on the limited resources, resulting in competition amongst
the various stakeholders. There are also instances where through
harmonious use of resources coastal communities have set up excellent

examples of integrated coastal development.

19.2 Badly planned and unregulated operation of shrimp farms, as already
indicated can cause considerable level of avoidable conflicts with the
community and other sectoral activities in the vicinity of the farms. Conflicts
could arise between shrimp farmers and others who either live in the coastal
zone or depend on coastal zone resources for their livelihood, as also
between shrimp farm owners / managers and employees, especially in the
case of larger farms. Some of the more serious inter-sect oral problems
would be addressed in the overall governance and regulation by adopting the

following guidelines:

e Shrimp farm owners / managers should respect the community rights
and needs and in case of any conflicts arising always attempt to solve
the problems in amicable ways for ensuring harmony in the
community and sustainability of the shrimp farms. They should co-
operate with the community and other sectoral users of the coastal
resources, in common efforts for improving environmental conditions

and community welfare.
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Farmers, especially with larger holdings should employ local workers

as far as possible.

Workers should be provided with good working conditions and should

also be trained for their skill up gradation.

Access to the sea front and other common resources to the coastal
communities by the aquaculture units should be ensured. The
interests of the communities and organizations in the area should be

safeguarded.

Care should be taken to see that the natural drainage canals which
are used as water source for aquaculture units are not blocked so as

to avoid flooding of low lying areas and villages.

Stalinization of land and drinking water should be avoided by
providing suitable buffer zones between agricultural land, villages and

shrimp farms.

Use of common property resources like the creeks, canals, etc., should
be carried out in a harmonious manner and the traditional rights of

the coastal communities should not be affected in any way.

To avoid problems of ground water Stalinization, drawal of ground
water is strictly prohibited for shrimp aquaculture. It must be
ensured that piezometers / ground water monitoring bore wells
preferably 4 / ha (along the periphery of the pond) are installed to
monitor salinity ingress. In case of salinity ingress, the Coastal
Aquaculture Authority should ensure immediate closure of the

farms.
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Further suggested that
Suggestions:

1. The drawl of ground water is strictly prohibited and hence the same
shall be enforced accordingly.

2. The Stalinization of water ways (Canal and creeks) and the reservoir
tanks such as Mallam Reservoir need to be corroborated with the
historical data to confirm the salinisation due to shrimp farming.
Action shall be initiated based on the confirmation.

3. The reclamation of lands already brought under shrimp farming is
considered difficult and hence further expansion of shrimp farming

into freshwater agricultural lands shall be prohibited effectively.

IV. Report of Principal, Scientist ( Agro) & Head Saline Water Scheme,
Acharya NG Ranga University, Bapatla (Annexure-VIII)

Paddy is the main crop in Chittamur Mandal of SPSR Nellore District.
The source of Irrigation for Paddy crop is the river Swarnamukhi. The river
water comes to Chittamur Mandal through Royyalakaluva which is a
tributary to Swarnamukhi River. Pulikaluva which is a subchannel of
Royyalakaluva become the main feeding channel of Mallam Irrigation Tank.
This tank is the major source of Irrigation for most of the Paddy farmers.
The other sub channels from Pulikaluva are Yetigattu Kaluva and
Palamadugu drain which also act as direct source of Irrigation to Paddy

crop.

It is observed that some of the Paddy farmers converted their fields
along theses channels into aqua ponds. These farmers are exploiting the
high saline ground water for culturing prawns. After harvesting of the aqua
crop, the high saline water drained into nearby irrigation channels and
polluted the irrigation water with saline water. When the farmers use this
polluted water for irrigation to Paddy crop, it not only decreases the crop
yields but also deteriorates the soil by increasing soil salinity. Continuous
use of high saline water for irrigation makes the soil unfit for growing paddy

crop in long run.
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The salinity of ground water samples using for Aqua ponds varied
between 16-30 dSm-1. The water salinity of Palamadugu drain ( middle )
Pulikaluva ( Near the bridge ), Royyalakaluva ( Near Tagettamma temple),
Mallam tank ( Beginning ) and Mallam Tank ( Middle) is found to be 17.0
Dsm-1, 5.2 dSm-1, 27.0 dSm-1, 8.9 dSm-1 and 10.5 dSm-1 respectively. At
present the water levels in Mallam Tank are very low and almost dried up.

The water levels in irrigation canals are also very low.

Regarding soils, 40 soil samples were collected from different farmers
fields covering Ranganadhapuram, Pittivanipalle, Mallam, Kokkupalem and
Padarthivarikandriga villages of Chittamur Mandal and analyzed for soil
salinity. Out of forty samples, 52.5% samples are non saline ( ECe 0-2 dSm-
1) 20% are slightly saline (ECe 2-4 dSm-1), 17.5% are moderately saline
(ECe 4-8 dSm-1), 5% are strongly saline (ECe 8-16 dSm-1) and 5% are very
strongly saline ( ECe>16 dSm-1). The paddy crop can be grown up to

moderately saline soils. Beyond this, the crop yields will be declined.

Finally the scientist has suggested that the high saline ground water
using for aqua culture should not be drained into irrigation channels. A
separate arrangement by way of laying closed pipeline may be made to
dispose it directly to salt creeks. Already the soils which become saline can
be reclaimed through leaching of salts by using good quality irrigation water.

Saline tolerant varieties of Paddy may be selected for growing paddy corp.

And further reported soil sample analysis report of farmers of

Chittamur Mandal.

Sl
Name of the Village Survey pH | ECe Remarks
No farmers No
Sri Nalajam Ranganadha Slightly saline suitable
1 Srini 1 45-1 7.2 | 3.8 P dd ltivati
rinivasulu puram or paddy cultivation
Sri Saguturu Slightly saline suitable
2 Dayakar Reddy -do- 104-3P | 7.5 1 2.3 | “p; paddy cultivation
Sri Vinnamala Non-saline suitable for
3 Munisekhar Reddy -do- 104-4P | 7.3 ) 1.1 paddy cultivation
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Non-saline suitable for

4 Sri Potluru Murali -do- 78-1 6.0 | 0.5 o

paddy cultivation
Sri S.Krishna Non-saline suitable for

5 Reddy ~do- 56-1 621 1.0 paddy cultivation
Smt Potluru Non-saline suitable for

6 Bhargavi ~do- 74-2 64107 paddy cultivation
7 Sri Patrangam Mallam 207-5 57 | 0.8 Non-saline suﬁable for

Subrahmanyam paddy cultivation

Sri Putragunta Slightly saline suitable

-do- 240-3A | 5.8 | 3.0

Ramasubbaiah for paddy cultivation
Very strongly saline.
9 Smt Maralaku Kokkupalem | 18-5 | 6.9 |23.2 Paddy yields

Chengamma decreased

V. Report of the Sub Collector, Gudur as well as Supervision Officer of
the constituted committee (Annexure-IX)

As explained supra before communicating of orders by the Hon’ble
National Green Tribunal, Chennai, in order to redress the grievances of the
paddy farmers, as per the proceedings of the District Collector, SPSR Nellore
vide proceedings No. Rc1053/D/2019 Dt:3-7-2019 a field level joint
inspection enquiry has been conducted at different levels i.e., at Village,
Mandal Level and as per as Division Level concerned the Sub Collector,
Gudur appointed a committee, comprising of Deputy Inspector of Surveyor,
EE Irrigation, EE Electrical, Asst. Director Agriculture, EE Pollution Control
Board as members of the committee and Asst. Director of Fisheries as
convener of the committee. The committee has conducted physical
inspection on brackish water aqua culture ponds existing in Pittivanipalli,
Raganadhapuram and PadrthivariKandriga Villages of Chittamur Mandal.
Muttemabaka and Thirumuru Village of Vakadu Mandal and Karlapudi
Village of Kota Mandal to ascertain the facts about the allegations raised by
the farmers of Mallam Irrigation Tank and to assess the groundwater status

in those villages.
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The committee has studied about the allegation laid by the certain
petitioners regarding the aforesaid villages on the base of primary as well as
secondary data. For collection of primary data 10% of sample has been

selected randomly.

The data compiled in the table No.3.1 by the Assistant Director of
Fisheries, Gudur Division. The table No.3.1 which states the particulars of
the brackish water aqua culture in Chittamur, Kota and Vakadu Mandals in

Gudur Division, SPSR Nellore District (Annexure-X).

The table Ascertains that in Chittamur Mandal there are three villages
i.e., Pittivanipalli, PadamatiKandriga and Ranganadhapuram consisting of
166 farmers of aqua culture 126 are lease holders the remaining are owners
of the land out 126 lease holders of the Mandal 108 farmers are doing
unauthorized cultivation of aqua culture. The remaining 18 are cultivating
authorizedly. The total extension of the area of aqua culture is 178.35
Hectors in which 130.57 Hectors of land is being cultivated on leased base.
The remaining 47.78 is being formed by the owners of the land. Out of
130.57 Hectors maximum extent of land in the division is under
unauthorized cultivation. It equals to 109.38 Hectors. It accounts for
83.77%. The remaining just 32.19 Hectors are being cultivated by owners
but unauthorized. Out of 47.78 Hectors in the Chittamur Mandal in which
32.19 Hectors of land is being cultivated on unauthorized. It accounts for

67.37 %.

In Kota Mandal there is only one village ie., Karlapudi in which 58
farmers are being cultivated aqua culture in the extent of 91.134 Hectors.
Out of this 41.164 Hectors of land is being cultivated on lease. The
remaining 49.97 Hectors are being cultivated by the owners of land. The
shrimp cultivation in the leased land in the extent of 41.16 Hectors in which
31.16 Hectors of land is unauthorized. It accounts for 75.70% and the

remaining 9.67 Hectors of land is authorized.
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In Vakadu Mandal there are two villages ie., Muttembaka and
Tirumuru in which 309 farmers are cultivating in the extent of 262.19
Hectors. Out of this 161.74 Hectors of land is being cultivated by lease
holders. The remaining 101.17 Hectors are being cultivated by the owners.
Out of 262.19 Hectors in which 247.37 Hectors are unauthorized. It
accounts for 94.09%. The remaining 5.91% of land is being cultivated

authentically.

In aggregate 532.39 Hectors of land is being cultivated by 533 farmers
in the three Mandals. Out 532.39 Hectors of land 333.47 Hectors of land is
being cultivated by 367 lease holders. Out of 532.39 Hectors 302.27 Hectors
are being cultivated by 343 leaseholders but the cultivation is unauthorized
and 158.13 Hectors though cultivated by 132 owners but the cultivation is
also unauthorized. The unauthorized cultivation of brackish water shrimp

culture has occupied 86.43 % to the total extent of land of 532.39 Hectors.

However the table concludes that majority of the land in which the

shrimp culture is being cultivated is under unauthorized.
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TABLE NO.3.1
Statement showing the particulars of the Survey on Brackish water Aqua farmers existing with Chittamur, Kota and Vakadu Mandal,
SPSR Nellore District

Authorized Unauthorized Total extent in Ha
No of Total No of No of Lease Holder Owners Lease Holder Owners Lease Holder Owners
Sl. | Name of the farm extent ond Bore
No Mandal . p Well
ers in (Ha) s S
No of | Exte | No of | Exten | No of No of | Exte | No of No of | Exten
. . Extent . Extent .
Farm | ntin | Farm tin Farme | . Farm | ntin | Farm . Farme tin
in Ha in Ha
ers Ha ers Ha rs ers Ha ers rs Ha
1 Chittamur 166 178.35 288 80 18 21.18 14 15.6 108 109.39 26 32.19 126 130.57 40 47.78
2 Kota 58 91.134 142 44 6 10 7 9.67 19 31.16 26 40.3 25 41.164 33 49.97
3 Vakadu 309 262.91 413 195 0 0 13 15.53 216 161.73 80 85.64 216 161.74 93 101.17
TOTAL 533 532.39 843 319 24 31.18 34 40.80 343 302.28 132 158.1 367 333.47 166 198.92

Source: Field data by AD Fisheries
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TABLE NO.3.2

Statement showing the particulars of the Survey on Brackish water Aqua farmers existing with Chittamur, Kota and Vakadu Mandal,
SPSR Nellore District

° — . Authorized Unauthorized Total extent in Ha
) 3 < ®
8 g 0 E —
= o [ n (]
o i = g E g % Lease Owners Lease Owners Lease Holder Owners
Z < & :@: g a, B Holder Holder
% “ b e % T | M @
) 5 1) A Y
(5] o G —~
g Q 2 = z | 2 o 2= ol 8 o | & o | & o| g g
5 g o 238 2438 28 |B8 2o |BY| 2a [BE| 24 |BE 24 5
Z = | ogom og o T og o T og o T og o 'T oé o 'T 27
Z 8 & Z d % Z j Z 1 Z j Z 3|
= om SR fx, &) € &) [ &) e &)
15 Nos
1| Pittivanipalli | Chittamur | 98 | 7838 | 147 | 35 | 8 | 1004 | 10 | 771 | 66 | 5333 | 14 7.3 74 | 6337 | 24 | 1501 are
Unauth
orized
2 Padarth.lvan Chittamur | 28 | 2793 | 43 | 20 | 10 | 11.14 | 1 0.60 16 15.49 1 0.70 26 26.63 2 1.30
kandriga
3 Ranganifhapura Chittamur | 40 72.04 98 25 0 0 3 7.29 26 40.57 11 24.19 26 40.57 14 31.47
4 Karlapudi Kota 58 | 91.134 | 142 | 44 | 6 10 7 9.67 19 31.16 26 40.30 25 41.164 | 33 49.97
S Muttembaka Vakdu 96 92.93 | 155 | 75 0 0 1 3.20 42 25.23 53 64.32 42 25.23 54 67.52
6 Tirumuru Vakdu 213 | 169.98 | 258 | 120 | © 0 12 | 12.33 | 174 136.5 27 21.32 174 136.51 39 33.65
TOTAL 533 | 532.39 | 843 | 319 | 24 | 31.18 | 34 | 40.80 | 343 | 302.28 | 132 | 158.13 | 367 | 333.47 | 166 | 198.92

Source : Field data by AD Fisheries
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The table No.3.2 shows particulars of brackish water aqua culture in
village wise. The total extent of the land in chittamuru Mandal is 178.35
Hectors (As per table No.3.1) in which 78.38 Hectors of land is cultivated by
98 farmers of Pittivanipalli Village. In these 67.37 Hectors are being
cultivated on leased base. The remaining 15.01 Hectors cultivated by owners
of the land. Out of 78.38 Hectors in which 53.33 Hectors of land is
unauthorized. It accounts for 77.35%. The remaining 17.77 Hectors are

being cultivated authentically. It accounts for 22.65%.

In Padartivani kandriga village of Chittamur Mandal the total extent of
land in which 28 farmers are using for brackish water aqua culture is 27.93
Hectors. Out of these 16.19 Hectors of land is being used for brackish aqua
culture but unauthorized and given to lease. It accounts for 58%. The
remaining 42 hectors are being cultivated authentically. The remaining just
0.7 Hectors are under owners. However in Padartivarikandriga most of the
land which is used for aqua farming is in the hands of unauthorized lease
holders.

In Ranganadapuram Village of Chittamur Mandal the total extent of
land under brackish water aqua culture is 72.04 Hectors in which 40.57
Hectors are under unauthorized lease holders and the remaining 24.19
Hectors of land is being used for brackish aqua culture by unauthorized
owners. The total unauthorized land under brackish water culture in

Rangadapuram of Chittamur Mandal is 64.76 Hectors. It accounts for 90 %

The brackish aqua culture spread over in 91.134 hectors in Karlapudi
Village of Kota Mandal. Out of the total extent under brackish water aqua
culture 31.16 Hectors of land exists in the hands of unauthorized lease
holders of aqua farmers. The remaining 40.3 is being cultivated by 26
owners of the aqua farmers. The total authorized cultivation extended in
71.46 hectors out of 91.134.1t accounts for 78.41%. The remaining 19.774

Hectors of land are being cultivated authentically.
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In Muttembaka Village of Vakadu Mandal, the brackish water culture
spread over 92.93 hectorsin which 25.23 Hectors of land is being used for
brackish water aqua culture on lease basis and remaining 67.52 Hectors of
land is used by owners for brackish water aqua culture. Out of 92.93
Hectors 25.23 Hectors is being cultivated by 42 unauthorized lease holders
and 64.32 Hectors of land is cultivated by 53 unauthorized farmers of the
own land. Therefore, the total unauthorized land out of 92.93 Hectors is

89.55 Hectors it accounts for 96.35 per cent.

In Tirumuru Village of Vakadu Mandal the total extent under brackish
water aqua culture is 269.98 Hectors. Out of the total extent 136.51 Hectors
are being farmed on lease and the remaining 33.65 Hectors are being
cultivated by 39 land owners. Out of the total extent i.e., 269.98 Hectors
136.50 Hectors of land is being used for the culture by 176 unauthorized
lease holders and 21.32 Hectors of land is being cultivated by 27 farmers
but unauthorized. The total extent of land under unauthorized cultivation of
brackish water aqua culture is 157.82 Hectors it accounts for 58.46%.
However, in overall the percentage of unauthorized cultivation has

dominated.

The brackish agqua water culture under the area of various ownership

The inspecting committee has observed during its physical inspection
in PadartivariKandriga, Pittivanipalli, Ranganadapuram of Chittamur
Mandal and Karlapudi Village of Kota Mandal and Tirumuru, Muttembaka

Village of Vakadu Mandal. The observations as follows:

The table 3.3 ascertains that there are 289 shrimp ponds in
Chittamur Mandal. Out of these 43 ponds exist in Padartivarikandriga, 148
are in Pittivanipalli and the remaining 98 ponds have been located in
Ranganadapuram for an extent of 441.85 hectors. Out of these 69.02
Hectors of land is there in the Padartivarikandriga in which 48.99 Hectors of
land is recorded as Patta land and 17.99 Hectors of land is Assigned land
and the remaining 2.04 Hectors belong to the Government that have been

encroached for Shrimp culture in the village.
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Table No.3.3
The area of brackish aqua water culture under various ownership
(Annexure-XI)

. . Government
S1.No | Mandal Village Shrimp Total Patta | Assigned CJFS land
ponds extent land land
encroached
Padartivarikandriga 43 69.02 48.99 17.99 0 2.04
1 Chittamur Pittivanipalli 148 194.89 84.5 76.69 0] 33.7
Ranganadapuram 98 177.94 55.57 101.91 0 20.46
TOTAL 289 441.85 | 189.06 | 196.59 o 56.2
2 Kota Karlapudi 142 231.47 | 140.22 81.77 0] 9.48
TOTAL 142 231.47 | 140.22 | 81.77 o 9.48
Tirumuru 258 424.9 386.97 0 22.00 15.93
3 Vakadu
Muttembaka 158 232.19 | 168.11 0 56.50 7.58
TOTAL 416 657.09 | 555.08 o 78.50 23.51
Grand Total 847 1330.41 | 884.36 | 278.36 | 78.50 89.19

Source: Field data Collected by Dy.Inspector of Survey, Gudur

In the village of Pittivanipalli in Chittamur Mandal 148 Shrimp ponds
spread over 194.89 hectors in which Patta land is 84.50 Hectors and the
Assigned land under cultivation of Shrimp culture in the village is
recognized in the extent of 76.69 Hectors. A noteworthy point here is 33.70
Hectors of the Government land has been encroached and being cultivated
for Shrimp culture in the village. This is the highest encroachment area in

the Mandal.

In the village of Ranganadapuram in the Mandal of Chittamur 98
Shrimp ponds out of 289 are there in the village. The total extent of shrimp
culture in the village is 177.94 hectors. Out of these 55.57 Hectors are
noticed under Patta land and the 101.91 Hectors of land is recognized as
Assigned. The remaining 20.46 Hectors of Government land has been
encroached for the culture. The total encroachment of the Government land

in the Mandal is 56.20 Hectors.

In Karlapudi Village of Kota Mandal which is only village in the
Mandal there is 231.47 Hectors of land is being used for brackish water
Shrimp culture in 142 Shrimp ponds. The total Patta land under brackish
water Shrimp in the village is 140.22 Hectors. The Assignment land under
the culture in the village is 81.77 Hectors. There is 9.48 Hectors of the

Government land has been encroached for cultivation of Shrimp culture.
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There are two village of Vakadu Mandal. The 416 Shrimp ponds
spread over 657.09 Hectors in the Mandal. Out of these 424.90 Hectors of
land is used for Shrimp culture by 258 Shrimp ponds in Thirumuru village.
Out of these 386.97 Hectors are Patta. There is no Assigned land is
recognized under the cultivation of Shrimp culture in the Village. But 22.00
Hectors of land is recognized under CJFS land which is being used for
Shrimp farming. The encroachment of Government land is also found that
used for Shrimp farming in the Village of Tirumuru. The encroachment of
Government land has been recognized as 15.93 Hectors. In Muttembaka
Village there are 158 Shrimp ponds in the extent of 232.19 Hectors. Out of
these the Patta land is 168.11 hectors. No Assigned land is found under
Shrimp culture in the village. The extent of 56.50 extent of CJFs land is
being used for farming of aqua culture in the village. The encroachment of
Government land of 7.58 Hectors has been found under Shrimp culture in
the Village. However, the total encroachment Government land in the village

is 23.51 hectors.

Quality of water in various Mandals (Annexure-XII)

The table No.3.4 shows the quality details of Ground Water sample
collected from Mandals of Vakadu, Kota and Chittamur. The sample that
collected from Muttambaka Village of Vakadu Mandal relating to depth of
well is an average of 120 feet. The Shrimp farmers used SPHP Submersible
motors for lifting of water @ 10000-12000 LPH. The value of Electrical
conductivity in the sample is 2056 us/cm and 2062 us/cm. According to
the classification the Electrical conductivity value lies between 2000-3000
us/cm indicates highly saline and fall doubtful. The Electrical conductivity
in the sample that collected in Muttembaka village is more than BIS
standards the total dissolved solids in the sample are 1029 PPM and 1030

PPM respectively. The authority remarks the area under doubtful.
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2

Classification of Irrigation Water based on Electrical

Conduct

ivity

( BIS Standards )

Electrical Conductivity

Type of Water Classification
(us/cm)
Low Saline Excellent 100-250
Medium Good 250-750
Saline Permissible 750-2000
Highly Saline Doubtful 2000-3000
Very Highly Unsuitable >3000
Saline

Table No.3.4
Quality of water in various Mandals
s1 ]?Ieg)itc Elecicrlca Total
. . Name of the Yield Mode of . | Dissolved
N Village Mandal Beneficiary Well in LPH lift con('iuctl Solids Remarks
in vity
o PPM
Feet us/cm
. 10000- 5 HP
1 | Muttembaka Vakadu N. Rangaiah 120 12000 Sub 2056 1029 Doubtful
. 11000- 5 HP
2 | Muttembaka Vakadu Mani Reddy 120 13000 Sub 2062 1030 Doubtful
Unsuitable
3| Tirumuru | Vakadu N. Balaji 90 | 13000~ TSHP | 5466 2733 for
16000 Sub o
Irrigation
Hand pump
4 Tirumuru Vakadu 20 0 Manual 1100 550 Doubtful
Premises
Unsuitable
. 10000- SHP
S Karlapudi Kota P. Prandamaya 90 13000 Sub 5466 2800 ' for'
Irrigation
Handpump
6 Karlapudi Kota 20 0 Manual 1114 557 Doubtful
Premises
Unsuitable
7 | Pittivanipalle | Chittamur | M. Satish 130 | 100001 5 HP 4640 2320 for
12000 Sub o
Irrigation
Padarthivari Unsuitable
8 v Chittamur Krishna 150 0 0 4650 2400 for
Kandriga Lo
Irrigation
NOTE

Source: Field data Collected by Dy.Director, Ground Water & Water Audit

Dept, Nellore.

The two samples collected from the village namely Tirumuru in the

same Mandal i.e., Vakadu indicate the values of Electrical conductivity in

the samples of two are 5466 us/cm and 1100 us/cm respectively. The depth

of well in the first sample indicates 90 feet and in the second sample 20 feet.

The mode of lifting of water from bore well is motor pump with 7.5 HP

Submersible. It is 15000-16000 LPH. Manual mode of lifting is adopted in

the second sample which indicates the depth of well is 20 feet. There are two

samples collected from the village of Karlapudi in Kota Mandal. The depth of
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first sample and second sample is as similar as two samples of Tirumuru.
The yield of water is 10000-13000 Iph of 5 HP Submersible motor. The
Electrical conductivity in the first sample of Karlapudi indicates 5466 us/cm
resulted the water in the area is unsuitable for irrigation. Though manual
system has been adopted for lifting of water in the second sample the
Electric conductivity is 1114 us/cm. Hence it falls under doubtful. The test
result of total dissolved solids (TDS) in the first sample is 2866 PPM and the
second it is 557 PPM. Finally, the sample was collected from each village
namely Pittivanipalli and Padartivarikandriga in the Mandal of Chittamur.
The depth of well in Pittivanipalli is 130 feet where as in Padartivarikandriga
it is 150 feet. The Electrical conductivity in Pittivanipalli is 4640 us/cm and
the total dissolved solids in the sample is found 2320 PPM, in the case of
Padarthivarikandriga the Electrical conductivity is 4650 us/cm and the total
dissolved solids in the sample of the village is 2400 us/cm. The two samples

confirmed that the water is unsuitable for Irrigation as per BIS standards.

Source of Water for farming of Shrimp culture in Chittamur, Kota and
Vakadu Mandals

Table No.3.5 (Annexure-X).

Name of the No of Total No of No of
S1.No . Extent
Mandal Villages (Ha) borewells | ponds
1 Chittamur 3 178.35 80 288
2 Kota 1 91.134 44 142
3 Vakadu 2 262.91 195 413
TOTAL 6 532.394 319 843

Source: Field data Collected by Assistant Director, Fisheries, Gudur

The table shows that there are 319 bore wells in 6 villages of 3
Mandals. The 319 bore wells supply water to 843 farms which spread over
532.39 hectors. Out of 319 there are 80 bore wells in Chittamur Mandal.
These bore wells discharge water to 288 Shrimp farms that spread over in

extent of 178.35 hectors.

In Kota Mandal 142 ponds having the extent of 91.134 Hectors
depend on 44 bore wells for water. In two villages of Vakadu mandal 413

Shrimp ponds that extent in 262.91 hectors depend on 195 bore wells.
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Variation in Electrical connections in various Mandals
(Annexure-XIII)

During the physical inspection of the committee the following things

were found.

Table No.3.6
Variations in Electrical connections in Pittuvanipalli village in
Chittamuru Mandal.

Year of

Sl.No. | Release | released

Survey
No.matched

Survey No.
notmatched

Sanctioned Survey No. not
available

2003

2004

2005

2006

2007

2009

2010

2011

~lalu=|o|w|N|—|0o

O |00 (N |0V U |WIN|—

2012

10 2013

11 2014

12 2015

13 2017

3

14 2018

1

15 2019

Olo(B|=|=|= NS v = |0 |w|N|—| 0w

4

Total 73

9

N
mcncn@»—*»—*»—*-b

38

Source: Southern Distribution Company of AP Limited

The table confined to Pittuvanipalli Village of Chittamur Manadal. The

table shows that 73 connections were released during the period from 2003

to 2019 in the village. Out of 73 released connections 26 connections are not

matched with sanctioned survey numbers and the survey numbers of 38

connections are not available. Just 09 connections out of 73 are matched

with sanctioned survey numbers.

Table No.3.7
Variations in Electrical connections in Ranganathapuram village in
Chittamur Mandal

Sanctioned
Survey No.
Year of Survey No. Survey not
Sl.No. Release released | matched No.notmatched | available

I 2004 2 2

2 2011 2 2

3 2012 1 2

4 2014 2 2

5 2016 2 2

6 2017 9 4 5

7 2018 2 2

Total 21 10 7 4

Source: Southern Distribution Company of AP Limited
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In Ranganathapuram of same Mandal i.e., Vakadu 21 connections
were released during the period from 2004 and 2011 to 2018. The situation
regarding released connections with survey numbers is better than
Pittuvanipalli Village. Out of 21 connections 10 are matched with sanctioned
survey numbers, 07 are not matched with sanctioned survey numbers and

the survey numbers of 04 connections are not available.

Table No.3.8

Variations in Electrical connections in Muttambaka Village in
Vakadu Mandal

Sanctioned
Year of Surve Surve Survey No.
Sl.No. Release released No.matcilled No.notmatyched noB;
available
1 1999 3 3
2 2001 2 2
3 2002 I 1
4 2003 2 2
5 2004 1 I
6 2006 2 2
7 2007 5 5
8 2010 3 3
9 2011 16 16
10 201 8 2 1 1
11 2019 11 6 5
Total 48 7 5 36

Source: Southern Distribution Company of AP Limited

It is realized from the table No. 3.8 that 48 connections were released
in Muttambaka village of Vakadu Mandal during the period from 1999 to
2019. Out of these, just 07 connections are matched with the sanctioned
survey numbers. The number related to not match with survey number is
05. A noteworthy point is here is the sanctioned survey number that not

available is at considerable level. It accounts for 36 out of 48 connections.
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Table No.3.9

Variations in electrical connections in Tirumuru Village in
Vakadu Mandal

Survey Sanctioned
Sl.No. Year of released Survey No. No.not Survey No.
Release matched not
matched .
available
I 2011 2 2
2 2012 1 1
3 2014 2 2
4 2017 37 22 14 I
5 201 8 40 35 3 2
6 2019 3 3

Total 85 60 17 8

Source: Southern Distribution Company of AP Limited

In Tirumuru village in the same Mandal 85 connections were released
from 2011 to 2019. The sanctioned connections which matched with survey
numbers are comparatively much better than the connections of other
villages. It is found that 60 connections out of 85. The number related to not
match connections is 17 and the not available connections are at
considerable low that is 08.

Table No.3.10

Variations in Electrical connections in Karlapudi Village in
Kota Mandal

Survey Survey Sanctioned
Sl.No. Year of Released No. No.not Survey No.
Release not
matched matched .
available
I 2001 4 4
2 2011 20 1 1 18
3 2012 6 1 5
4 2014 7 6 1
5 2015 2 1 1
6 2016 2 2
7 2017 7 3 2 2
8 2020 3 3
Total 51 5 20 26

Source: Southern Distribution Company of AP Limited
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The table No. 3.10 shows that the southern Distribution Company A.P
Limited sanctioned 51 connections in the village of Karlapudi of Kota
Mandal. The committee found in its physical inspection that out 51 released
connections 20 connections are not matched with survey numbers and 26
sanctioned survey numbers are not available. A pitiable thing is just 05
connections are matched with survey numbers in the village.

Analysis of Soils in various villages of Chittamur, Kota and
Vakadu Mandals (Annexure-XIV).

Table No.3.11

Analysis of Soils in various villages of Chittamur, Kota and
Vakadu Mandals

PH Value
Name of
SL.No the Moderately | Moderate Slightly | High | Slightly
Mandal Alkaline acidic Neutral acidic | acidic | Alkaline Total
1 Chittamur 2 5 7 12 4 1 31
2 Kota - 2 - 2 - 2 6
3 Vakadu 6 - 1 3 - 2 12

Source: Assistant Director of Agriculture, Naidupet

The department of Agriculture collected samples in the three Mandals
namely Chittamur, Kota and Vakadu and compiled. The values of PH in the
soils of the three Mandals are shown by the table No.3.11. The PH value in
the sample soil of 31 which were collected that out of these the soils of
2 farmers’ land having moderate alkaline, in the lands of 5 farmers the soil
belong to moderate acidic, 7 belong to neutral 12 having slightly acidic and

4 having high acidic and one having slight alkaline.

In Kota the sample soil collected from the lands of 6 farmers. Out of
these the soils belong to 2 farmers having moderate acidic, 2 samples are
slightly acidic another sample 2 belong to slightly alkaline. In Mandal of
Vakadu sample soil was collected from the lands of 12 farmers. Out of these
6 samples have indicated modern alkaline one is neutral 3 are slightly acidic
and one is slightly alkaline. In grand total out of 49 farmers’ lands samples
8 have indicated modern alkaline, 7 having modern acidic, 8 are neutral,
17 having slightly acidic and 4 having high acidic and 5 having slightly

alkaline.
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Impact of brackish water Shrimp culture on Agriculture and
Environment

The main stem of Indian Economy is agriculture that’s why Indian
Economy is called agrarian Economy. The State of Andhra Pradesh no doubt
it is also agrarian economy. As per the 2011 census more than 60% of the
people depend on agriculture. Agriculture is the only supplier of food.
Nobody can deny that the development of Industrial Sector and Tertiary
Sector depend on the development of Agriculture. Hence the development of
Agriculture should be sustainable for the socioeconomic development of the

people.

The soil quality in Chittamur, Vakadu and Kota Mandals

Table No.3.12
The soil quality in Chittamur, Vakadu and Kota Mandals

Average
Name of PH progluct1v1ty(
quintal per Crop
S1.No the based lit
Mandal Present acre base quality
on EC
value .
experiments)
1 Chittamur 5.3 8.2 25.55 Average
2 Vakadu 6.3 -8.3 25.20 Average
3 Kota 5.7-7.4 24.63 Average

Source: Department of Agriculture

The table indicates the impact of soil quality on Agriculture
production and crop quality. The PH value exists in the soil in the sample of
Chittamur Mandal identified between the ranges of 5.3 — 8.2. The impact is
adverse on Agriculture productivity. The average productivity in the Mandal
is 25.55 qui/acre. The quality of crop is average in the Mandal. The PH
value in the sample soil in the Mandal of Vakadu is found between the
values of 6.3-8.3. Due to this PH value the average productivity in
agricultural produce is recorded as 25.20qui/acre. The quality of crop is
also average. In Kota Mandal the PH value in the sample soil lies between
the range 5.7 and7.4. The productivity in the Mandal is 24.63qui/acre. The

quality of crop is so average.
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Assessment of loss of income of the agricultural farmers:-

We need the data that related to before and after the adoption of
shrimp culture in agricultural fields for estimating the loss of income of the
farmers due to conversion of agricultural lands into aqua culture. But, even
though the absence after data it can be possible to estimate the production
during the period in which agriculture crops were replaced by farming of
shrimp culture by employing of simple regression technique. The formula is

given below

¥ =a+ bx+5E
¥ = estimated production, SE =ve2/n-2

x = year and SE = standard error
a = intercept and b = rate of change

But the estimated value of the loss of income of the farmers may not be
accurate as the time series data which is available that may not fit for
estimating agricultural production. In spite of the time series data can
estimate future production while assuming all factors are unchanged or in
constant trend. But literally various factors influence the Agricultural
production. Though there is an increasing trend in agricultural production it
cannot be continued forever. In fact we can find constant and diminishing
returns in addition to increasing returns in agriculture. It is a common
phenomenon in the Agriculture. Hence, the average production may be
suitable for estimating the loss of income of the farmers in the study area.
Hence, the committee has estimated the loss of income of the farmers in the
study area with help of average production which had been calculated with

available data from 2005 to 2013.
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Estimation of production in the study area
Table No. 3.13
Production of paddy in Pittivanipalli of Chittimur Mandal

Production= quintal/ per acre per year

Year Production
2005 26.38
2006 24.10
2007 22.15
2008 19.60
2009 21.80
2010 23.80
2011 27.30
2012 26.70
2013 27.10

Source: statistical dept,
Average = 24.33 Quintal/per acre per year.
Table No. 3.14

The production of paddy in Ranganathapuram in Chittamur Mandal

Production= quintal/ per acre per year

Year Production
2005 27.49
2006 24.32
2007 22.90
2008 22.40
2009 24.50
2010 28.50
2011 29.10
2012 28.60
2013 27.55

Source: statistical dept,

Average = 26.15 Quintal/per acre per year.
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Table No.3.15
Production of paddy in Padarthavari Kandriga in Chittamur Mandal
Production= quintal/ per acre per year

Year Production
2005 25.58
2006 24.10
2007 22.70
2008 20.10
2009 19.80
2010 22.40
2011 24.50
2012 23.60
2013 23.40

Source: statistical dept,
Average = 22.91 Quintal/per acre per year.

Table No.3.16
Production of paddy in Karlapudi Village in Kota Mandal

Production= quintal/ per acre per year

Year Production
2005 42.50
2006 43.00
2007 44.00
2008 42.50
2009 43.00
2010 42.50
2011 43.20
2012 43.50
2013 42.00

Source: statistical dept,

Average = 42.91 Quintal/per acre per year
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Table No.3.17
Production of paddy in Muttembaka Village in Vakadu Mandal

Production= quintal/ per acre per year

Year Production
2005 23.58
2006 24.10
2007 22.10
2008 21.10
2009 19.20
2010 23.40
2011 23.50
2012 24.60
2013 22.40

Source: statistical dept,
Average = 22.66 Quintal/per acre per year

Table No.3.18

Production of paddy in Tirumuru Village in Vakadu Mandal

Production= quintal/ per acre per year

Year Production
2005 33..45
2006 32.45
2007 31.5
2008 32.45
2009 31.45
2010 31
2011 32.5
2012 30.5
2013 30.7

Source: statistical dept,

Average = 31.63 Quintal/per acre per year
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Table No.3.19

Production of Groundnut in Karlapudi Village in Kota Mandal

Production= quintal/ per acre per year

Year Production
2005 22.00
2006 22.00
2007 22.00
2008 22.00
2009 22.00
2010 22.00
2011 22.00
2012 22.00
2013 22.00

Source: statistical dept,

Average = 22.00 Quintal/per acre per year

The committee has observed keenly on the matter of the loss of income
what the farmers have claimed in the Hour able National Green Tribunal,
Chennai. The committee has arrived at conclusion that the cost of
production should be deducted from the average production in money terms
for finding the loss of income. Hence, the following formula can find the loss

of income of the agricultural farmers in the study area.

Loss of income = average production x average price — average cost of

production.

Note: average price can be calculated that prices of the calculated period/

no. of years.
The above formula is explained below mathematically

Li= A*p-ci

43 43

=4= Zp;’ - Z}ri -C (i=123,...n)

=1 i=1
Here, A indicates average production, p indicates price (MSP) and y indicates

year and C average cost of production
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The Year wise minimum support price is shown below
Table No.3.20

Minimum support price of paddy from 2013-14 to 2019-20

(MSP in Rs.)
S1. NO. year MSP
1 2013-14 1310
2 2014-15 1360
3 2015-16 1410
4 2016-17 1470
5 2017-18 1550
6 2018-19 1750
7 2019-20 1815

Source: Source: Dept of Agriculture and Co-Operation, Ministry of
Agriculture, Government of India.
Average MSP of paddy=Rs.1523.57 rounded to Rs.1524
Loss of income of the farmers is shown below
Table No.3.21

Village wise loss of income of the farmers per acre per year

g ‘s %’ v 3 ) 3 :é b
° 3 o = g0 & ) k3 - R
£ T g5 gg £y 25| 558 gg 3§§€
s 83 s 8|58 > T 88 o9 ° Q8| Qg >
SL.NO. Z s = zS|<adal| «8| =8| = 3ag SE | S ERd
g:ltlli"am 24.33 | 1524 | 37079 | 19000 | 18079 | 126553
Chittamur | X@nganath | oo o | 1504 | 30853 | 19000 | 20853 | 149971
puram
Padarthivani | , o | 1504 | 34915 | 19000 | 15915 | 111403
1 kandriga
Vakada | Muttembaka | 22.66 | 1524 | 34534 | 19000 | 15534 | 108738
2 Tirumuru 31.63 | 1524 | 48204 | 19000 | 29204 | 204428
3 | Kota Karlapudi | 42.91 | 1524 | 65395 | 19000 | 46395 | 324765

Source: Calculated by formula
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As per the above table it is clear that an amount of Rs.126553/- loss
had been occurred in Pittivanipalli Village & an amount of Rs.145971/- loss
had been occurred in Ranganadhapuram Village and an amount of
Rs.111405/- loss is occurred in Padarthivani Kandriga Village of Chittamur
Mandal to the Paddy farmers for the past 7 years.

Regarding Vakadu Mandal, an amount of Rs.108738/- loss had been
occurred in Muttembaka Village & an amount of Rs.204428/- loss had been

occurred in Tirumuru Village to the Paddy farmers for the past 7 years.

Where as for Karlapudi Village of Kota Mandal an amount of
Rs.324765/- loss had been occurred to the Paddy farmers for the past 7

years.

Loss of income from groundnut also is calculated below as same formula
as above. The average production of groundnut is 22.00 quintal per acre per
year. The groundnut crop is being cultivated in Karlapudi village of Kota

Mandal.
Table No.3.22

Minimum support price of Groundnut from 2013-14 to 2019-20

(MSP in Rs.)
Sl. NO. year MSP
1 2013-14 4000
2 2014-15 4000
3 2015-16 4030
4 2016-17 4220
5 2017-18 4450
6 2018-19 4890
7 2019-20 5100

Source: Dept of Agriculture and Co-Operation, Ministry of
Agriculture, Government of India.

104



105 1;6

Table No.3.23

Loss of income of groundnut farmers in Karlapudi village
of Kota Mandal

(Income in Rs./per acre per year)

Yo

o o : EIE o

< < = g = S8 wd

'O o, o 'O [ <] hq—

G kS o B o g B S5 g
0 o & & 5 & =3 S |8 >0 o
E E E o] = g bt © c T + 2B I O
SL 3 S g = S 4 515283 812 52 o
NO. zZ = Z 5 < o < E | B a0 QL
1 Kota | Karlapudi | 22.00 4384 | 96448 | 40000 | 56448 | 395136

Source: Calculated by formula

An amount of Rs.395136/- loss had been occurred to the farmers of

Groundnut for the past 7 years.
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Impact of Shrimp farming on Pollution of supply channels
( Source : Irrigation Department) (Annexure-XVI).

The river Swarnamukhi is an east flowing river. It grows at an attitude
of 300 mtrs in the Eastern Ghat ranges near Pakala village in Chittoor
District of Andhra Pradesh at 13928’ N and 79909’ E. It runs for a length of
130 Km and finally joins into the Bay of Bengal near Pamanji Village of
Vakadu Mandal. Tsallakaluva & Royyalakaluva both are tributaries to
Swarnamukhi River. Tsallakaluva a branch of Swarnamukhi takes off at left
from Swarnamukhi River at Gudali Village in Kota Mandal. Tsallakaluva
runs completely in Kota Mandal until it joins in SwarnamukhiRiver near
GovindaPalli Village of Kota Mandal. Kota Anicut & Jarugumalli Anicut are
constructed across Tsallakaluva to Irrigate an ayacut of 8000 acres in Kota
Mandal. RoyyalaKaluva a branch of Swarnamukhi river takes off at right
from Swarnamukhi river near Vemuguntapalem village in Naidupeta
Mandal. Royyalakaluva runs in Naidupeta ,Vakadu & Chittamur Mandals
and finally joins in the Salt creeks near Raviguntapalem Village of Vakadu
Mandal. Mallam Anicut is a Minor Irrigation Scheme constructed across
Royyalakaluva, the Mallam tank supply channel called as Puli kaluva by the
locals takes off left from Mallam Anicut near Eswarvaka Village of Chittamur
Mandal. Puli Kaluva is the feeder channel to Mallam Minor Irrigation tank in
Chittamur Mandal & ThirumuruMinor Irrigation tank in Vakadu Mandal.
The Channel was designed to carry a discharge of 150 cusecs and to irrigate
an ayacut of 3238 acres. Yetigattu Kaluva which takes off at right of Mallam
tank supply channel (Puli Kaluva) near Muttembaka Bridge is a direct feeder
channel to the Agriculture fields in Pittuvanipalli, Padarthivarikandriga &
Ranghanadhapuram Villages in Chittamur Mandal. Palamaduguvagu is a
Drain that carries excess flood water from Mallam tank Supply Channel. All

these Channels carry fresh water during Monsoon periods.

Further it is said that around 2000 farmers of 13 Revenue Villages
1. Mallam 2. Pallamparthy 3. JalaPaddiGramam 4. Kokkupalems5.
Kothapalem 6. Gollapalem 7. Pothunayinapalli 8. Mangalavaripalli
9. Putra Gunta 10. Vadlavanipalli 11. DevuniKandriga 12. Gangupalem and
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Mukkidipalem are irrigating 6472 acres of land based on the Water in
Mallam tank. Mallam tank supply Channel/ PuliKaluva is the only source
of water supply to Mallam tank. The farmers of 3 Revenue Villages
1.PittuvaniPalli 2.PadarthivariKandriga and Ranghanadhapuram are
cultivating their crops by lifting water from the Channels Yetigattu Kaluva,
Palamadugu Drain & Royyala Kaluva . Karlapudi tank in Karlapudi village of
Kota Mandal is a Minor Irrigation tank having a registered ayacut of 396
acres out of which 70 acres is converted from Agriculture to Aquaculture
and an un-registered ayacut of 230 acres in Karlapudi also converted into

Aquaculture.

Aqua farms Aqua Pond owners of Vakadu, Gollapalem,
Durgavaram & Muttembaka villages have constructed the outlet structures
and are discharging Salt, Chemical & waste effluents into the Pulikaluva.
The Aqua pond owners of Pittuvanipalli, Padarthivanikandriga &
Ranghanadhapuram villages have also constructed the Outlet structures
and are discharging salt, chemical & waste effluents into Yetigattu Kaluva,
Palamaduguvagu & RoyyalaKaluva. The Waste water from the Aqua ponds
in Karlapudi are discharging into Tsallakaluva, a Irrigation source &
Penukaluva which is the Irrigation field channel from Sluice No.4 of
Karlapudi tank. Due to the release of Saline & Waste water into the
Irrigation sources & channels during rainy seasons the salt water gets mixed
with the fresh water in the channels there by decreasing the productivity of
Agriculture crops when the water is used for Irrigation and the adjacent
cultivable lands to these channels are not in a position to cultivate. The
Irrigation Department have not issued any permission to Aqua Pond owners
for constructing outlet structures into the irrigation channels and have also
not granted any permission for discharging saline & waste water into the

irrigation channels.
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Responsible persons for environmental damage:

Environment is not confined to either soil or water or air. It
includes all of them. The environmental damage in the area in question is
caused by both owners and lessees who are cultivating shrimp culture
illegally and causing for polluting fresh water supply channel of
Royyalakalva and Pulikaluva and Mallam tank and some other channels in
the area in question. The degree of damage can depend on the area of
shrimp cultivation. Hence, all shrimp cultivators in the area are responsible
for the environmental damage. The list of responsible persons (owners and

lessees) is given in the Annexure XVII.

As discussed earlier, on the Grievances made by the Paddy
farmers before the Administration the following action has
been taken up.

I.LEVICTION OF ENCROACHMENTS;- On the representation of Sri. Nellipiudi

Murali and other ryots of Mallam village during Spandana programme held
in Tahsildar’s office, Chittamur on 13.1.2020 that their crops were damaged
and Mallam tank water was polluted due to waste of water of aqua ponds
sent to Pulikaluva which is the feeder channel of Mallam tank the notices
were issued on 27.1.2020 to the following STs of Padarthivarikandriga for
violation of conditions of Assigned lands by alienation of their Assigned
lands for Aqua culture to the landed ryots in contravention to the POT Act
and Assignment rules that the land assigned only agricultural purpose of

their livelihood and development

Sl.No Name of the village Namq of the S.No Extent Namg of the
Assignee Alienee
L . . 19 1.36 Valipi
1 Padarthivarikandriga | Smt.Bandi Polamma 97-9 1.40 Sreenivasulu
-do- Smt.Mekala Suneeta 27-6 1.40 -do-
3 “do- Smt.Kanuru 27-8 1.40 “do-
Jayamma
4 “do- sSmt.Kanuru 27-5 1.40 “do-
Kameswaramma
Smt.Kanuru
S -do- Chenchamma. 18-2B2 1.43 -do-
19 0.95
6 -do- Smt.Satheti Santhi 27-7 1.40 -do-
29-2 1.43
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Basing on the above notices Sri Kanuru Rmanaiah and 6 other STs of
Padarthivarikandriga were filed a writ petition in the Hon’ble High Court
that due to aqua ponds in the surrounding lands of their Assigned lands
they are unable to do agriculture and they have converted their lands into
aqua culture and they are doing aqua culture of their own and not to

disconnect their electricity connections.

In response to the writ petition the instructions were submitted to the
Hon’ble High Court by Tahsildar, Chittamur that there is no permission to
the STs for aqua culture in their assigned lands and the lease holder who
has taken the land on lease has filed the writ petition on behalf of STs and

request to dismiss the writ petition in the admission stage.

On the request of Mallam ryots the Sub-Collector, Gudur has
inspected the ponds on 7.2.2020 and instructed to remove the ponds in
Assigned lands. On the instructions of Sub Collector the aerators were
removed in the aqua ponds in DKT lands of STs on 8.2.2020 by the
Tahsildar, Chittamur and his staff and disconnected the electricity

connections by the electricity staff and the photos are enclosed herewith.

II.REMOVAL OF ELECTRICITY CONNECTIONS;- Similarly the Electricity

Department has also identified unauthorized connections and issued notices
in their Ref.No.D.635/2020 Dt.1.3.2020.In response to the above notices
Sri.Parvathareddy Venkata Ramana Reddy and 5 others were filed a writ
petition in the Hon’ble High court of AP against the action of the Electricity
Department and the Hon’ble High Court of AP in WP.No0.9442/2020
dt.29.5.2020 has posted the case after 3 weeks so as to file detailed counter
by the respondents and in the meanwhile the respondents shall not interfere
with the petition mention lands for prawn culture. Based on the above
orders the Electricity department has not disconnected any service

connection to the aqua ponds of the petitioners.

On the representation of villagers of Mallam village on 1.6.2020 the
Sub Collector, Gudur has directed the Mandal team of Executive Engineer

Electricity, Assistant Director, Fisheries, Executive Engineer Irrigation,
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Agriculture Officer, Chittamur, Executive Engineer, Pollution Control Board,
Executive Engineer Ground water, Executive Engineer RWS and Tahsildar
Chittamur to conduct joint inspection on 2.6.2020 and remove all illegal

constructions that are leading to the pollution of Mallam tank.

On the instructions of the Sub Collector, Gudur the Mandal team has
conducted joint inspection on 1.6.2020 but due to insufficient police force it
is not possible to close the illegal supply of waste water into Pulikaluva and
Royyalakaluva. Again with sufficient police force on 5.6.2020 the Mandal
team has removed the illegal encroachments in Pulikaluva closed the flowing
of waste water channels in Pulikaluva by the aqua ryots of Vakadu Mandal
through Proclain in Pittivanipalli village in 2 places. The photos are enclosed

herewith.
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In Padarthivarikandriga Sri. Valipi Seenaiah and Budanam
Venkatarathnam were sent the waste water of their aqua ponds in to
Royyalakalva at 2 places through sluices and both the sluices were closed
with proclain by the Mandal team on 5.6.2020 and the Photos are enclosed
with. With this action the waste water of aqua ponds are not flown into

Royyalakaluva.
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In Ranganathauram village the big sluices through which waste
water was sent to Royyalakaluva were also removed. Hence the waste water
of Ranganathauram aqua ponds will not flown into Royyalakaluva and not

polluting the lands.

While removing the unauthorised sluices in the aqua ponds of STs
taken out for lease by 1.Valipi Seenaiah S/o Ankaiah 2.Malli Sreenivasulu
S/o Ramanaiah and 3.Yanamala Chenchaiah S/o Chenchaiah were resisted
the proclain but they were removed with the assistance of police and the
sluices throwing waste water into Palamadugukaluva to Royyalakaluva were
removed as they are not having any permission from the Aqua culture
authority and drawing ground water for aqua culture in violation of the

Aqua culture authority rules. Photos enclosed.
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4. Findings of the study:

The committee has found the following points during its physical

inspection in the aforesaid villages such as

1

. Some of the farmers have converted their agricultural lands into aqua

culture.

2. Some extent of assigned land was converted for aqua cultivation.

3. The brackish ground water is being used for farming of shrimp culture

10

in all villages of three Mandals in the rage of 10000-16000 lph.

. There is 83.77% of unauthorized shrimp culture is found in

Chittumur Mandal, it is 94.09 in Vakadu Mandal and it occupies
75.7 % in Kota Mandal. In aggregate it is 86.43 %.

. Absence of Effluent Treatment System facility to treat waste water in

the shrimp farms.

. Release of untreated brackish waste water into Pulikaluva and

Royyalakaluva caused for water pollution in Mallam Tank which is

designed to carries 150 cusecs and irrigate to 3738 acres.

. Owing to water pollution TDS ranges 550 - 2400 PPM and EC

ranges1100 — 5466 us/cm.

. Increasing salinity and Electrical conductivity due to increasing TDS

diminishes agriculture productivity. The average productivity is about

25 quintals per hectors. The quality of the product is average.

. It is found that 56.2 hectors of Government land is encroached and

farming brackish water shrimp culture in Chittamur Mandal, it is
9.48 Ha in Kota and 23.51 in Vakadu Mandal. In aggregate it is 89.19
Ha.

. Lack of inspection by authorizes concerned during the period of

shrimp culture.

11.Absence of co-ordination among the departments concerned.

12.Most of the shrimp culture is doing on lease basis.

13. Unmatched Electrical connections and unavailable Electrical

connections are found more in number.

* * *
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5. Conclusion and Recommendations:

Fisheries Sector plays a critical role in Indian economy by its
continuation to national income, exports potentiality food and nutritional
security and employment generation. The sector has become more profitable
particularly shrimp, resulted more gap raised between demand and supply
of prawn. The economic liberalization polices have triggered the growth of
aqua culture sector particularly brackish water aqua culture. In favorable
policy environment shrimp forming has attracted considerable private
investment. The area and production of shrimp has been increasing
substantially. Though there are some up and downs in the fisheries

production is in increase trend.

Shrimp exports are increasing at considerable level of worth. In 91-92
exports was 3.28 % to the total exports of the country. The exports reached

heights in 94-95. It accounted for 4.28 %.

Andhra Pradesh is blessed with 1.74 lakh hectares of brackish water
area and about 6 lakh hectares of freshwater resources. The total area
under aquaculture is 1.96 lakh ha. (Includes Brackish Water area of 0.58
lakh ha and fresh water area of 1.38 lakh ha.)

SPSR Nellore relating to shrimp farming shows that the brackish
water shrimp culture plays a critical role in producing shrimp food. The
district is blessed with 167 KM coastal line. The share of brackish shrimp to
the district GVA is increasing compare to marine. It contributed 83.52 %.
The GVA of brackish shrimp reached peaks in 2018-19. It accounted for
84.11%. Though the share declined slightly the average is more than 80%.

The brackish shrimp farming in the district plays crucial role not only
in producing shrimp food but also in creating employment in both ways

such as directly and indirectly.

Farming of Aqua culture has become more beneficial. It attracts not
only private investment inflow into Shrimp culture but also invites legal

issues M/s Standly Hebzon Singh along with other petitioners have filed
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a Writ Petition U/s 14 & Sec.15 of the National Green Tribunal Act, 2010
belonging to Chittamur, Kota and Vakadu Mandals on farming of Shrimp
culture which is being taken up by Aqua farmers along with the channels of
Pulikaluva & Royyalkaluva in Pittivanipalli & PadarthivariKadriga and
Ranganathapuram villages of Chittamur Mandal, SPSR Nellore District of
Andhra Pradesh and discharging seepage. The contaminated waste water of
aqua ponds discharges into drain channels of Pulikaluva & Royyalakaluva
which are feeder channel to the Mallam tank. With that effect of
contaminated water, the Agriculture fields of paddy crops are getting

damaged.

In this connection the adjacent farmers have raised some sort of
allegations in form of complaint in the Writ Petition before Honorable
National Green Tribunal, Chennai has directed the District Collector, SPSR
Nellore appropriate to appoint a joint committee comprising of 1)District
Collector, Nellore District or a Senior Officer not below the rank of Assistant
Collector or Sub-Division Magistrate to be deputed by him, 2) Joint Director
of Fisheries Department, 3) Senior Officer from Andhra Pradesh State
pollution Control Board to be designated by the Chairman, 4) Senior Officer
from Coastal Aquaculture Authority and 5) a Professor from Acharyra N.G.
Ranga Agricultural University Guntur to inspect the area in question and
submit a factual as well as action taken report, if there is any violation

found.

Further the Honorable National Green Tribunal has directed the

committee to study the following things.

1. The environmental damage has been caused on account of
unauthorized function of shrimp culture.

2. The illegal discharge of untreated effluents being done into water
bodies from the units.

3. If so, the quality of affected water.

4. Unauthorized extraction of ground water for the purpose of shrimp
cultivation.

S. Area as to whether it is critically over exploited or semi critical area.

6. Assess the environmental compensation and persons responsible for
the damage.

7. Consider the loss of income caused on account of the illegal activity.
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In pursuance of the proceedings of District Collector, SPSR Nellore the
Sub Collector & Sub Divisional Magistrate, Gudur has appointed a
committee under his supervision, comprising of Deputy Inspector of
Surveyor, Executive Engineer Irrigation, Executive Engineer Electrical, Asst.
Director Agriculture, Executive Engineer Pollution Control Board as
members of the committee and Assistant Director of Fisheries as convener of

the committee.

The committee has conducted physical inspection on brackish water
aqua culture ponds existing in Pittivanipalli, Raganadhapuram and
PadarthivariKandriga Villages of Chittamur Mandal. Muttemabaka and
Thirumuru Village of Vakadu Mandal and Karlapudi Village of Kota Mandal
to ascertain the facts about the allegations raised by the farmers of Mallam

Irrigation Tank and to assess the groundwater status in those villages.

The committee has studied about the allegation laid by the certain
petitioners regarding the aforesaid villages on the base of primary as well as
secondary data. For collection of primary data 10% of sample has been

selected randomly.

The committee physically inspected the area in question. During its
inspection the committee has observed that the agricultural fields have been
converted addition to assigned lands into shrimp culture in all villages of the
three Mandals. This is violation of the law. The law shall not permit assigned

lands and agricultural lands in to shrimp culture.

In Pittivanipalli of Chittamur Mandal there is 77.35 % of brackish
water shrimp culture is being cultivating on unauthorized. In Padarthivari
kandriga of the same Mandal 58% ponds are unauthorized and in
Ranganathapuram Village of Chittamur Mandal the unauthorized shrimp
culture is accounted 90%. In aggregate 83.77% shrimp cultivation in the

Mandal is unauthorized.

In Karlapudi village which is only village of Kota Mandal the

unauthorized brackish water shrimp culture is accounted for 78.41%.
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In Muttembaka village of the Mandal of Vakadu, the unauthorized
shrimp culture is going on in 89.55%. The unauthorized brackish water
shrimp culture is doing in Tirumuru village of the same Mandal it is 89.55

%. In aggregate the unauthorized prawn culture is accounted for 94.09 %.

Further the committee has observed while inspection that 89.19
hectors of Government land has been encroached for the purpose of
brackish water shrimp culture in three Mandals. In Padarthivari kandriga
the encroached land is accounted for 2.04 hectors. In Pittivanipalli it is
accounted for 33.7 hectors where as in Ranganathapuram it is 20.40
hectors. In aggregate the encroachments reached to 56.20 hectors in

Chittamur Mandal.

In Karlapudi village of Kota Mandal 9.48 hectors of Government land

has been encroached.

In the village of Tirumuru of Vakadu Mandal the encroachments has
found in 15.93 hectors and 7.58 hectors in Muttembaka village of the same

Mandal. An overall encroachment in the Mandal is 23.51 hectors.

The quality of water and soil depend on PH and the degree of
pollution. The committee has observed rivers as well as shrimp ponds
physically and go through the reports of the samples which reveals
salinity, electrical conductivity TDS, the depth of bore wells etc, submitted to

the committee.

The committee has found that the out lets of shrimp ponds are
connected to irrigated supply channels of Pulikaluva, Royylakaluva. Further
it is noticed that the untreated effluent brackish waste water is releasing
into the supply channels. Royyalakaluva is a tributary to River
Swarnamukhi. Hence, there is no possibility to get polluting water from the
River Swarnamukhi. The Pulikaluva rises from Royyalakaluva and it is the
only channel to supply water to Mallam Tank. All the channels carry fresh

water.
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Pulikaluva is the feeder channel to Mallam Minor Irrigation tank in
Chittamur Mandal & Thirumuru Minor Irrigation tank in Vakadu Mandal.
The Channel was designed to carry a discharge of 150 cusecs and to
irrigate an ayacut of 3238 acres. YetigattuKaluva which takes off at right of
Mallam tank supply channel (Puli Kaluva) near Muttembaka Bridge is a
direct feeder channel to the Agriculture fields in Pittuvanipalli,
Padarthivarikandriga & Ranghanadhapuram Villages in Chittamur Mandal.
Palamaduguvagu is a Drain that carries excess flood water from Mallam
tank Supply Channel. All these Channels carry fresh water during Monsoon

periods.

The chief scientist and Head Saline water Scheme, Bapatla of AICR
pollution Management of Salt affected Soil sand Use of Saline Water in Agriculture,
Agricultural College reported as it is observed that some of the paddy
farmers converted their fields along these channels into aqua ponds. These
farmers are exploiting the saline groundwater for culturing prawns. After
harvesting of the aqua crop, the high saline water drained into nearby
irrigation channels and polluted the irrigation water with saline water.
When the farmers use this polluted water for irrigation to paddy crop, it not
only decreases the crop yields but also deteriorates the soil by increasing
soil salinity. Continuous use of high saline water for irrigation makes the
soil unfit for growing paddy crop in long run.

The salinity of groundwater samples using or aqua ponds is varied
between 16-30 dSm-1. The water salinity of Palamadugu drain (middle),
Pulikaluva (near the bridge), Royyalakaluva (near Tagettamma temple),
Mallam tank (beginning) and Mallam tank (middle) is found to be 17.0 dSm-
1, 5.2 dSm-1, 27.0 dSm-1, 8.9 dSm-1 and 10.5 dSm-1 respectively. At
present the water levels in Mallam tank are very low and almost dried up.

The water levels in irrigation canals are also very low.

Regarding soils 40 soil samples were collected from different farmers
fields covering Ranganadhapuram, Pittuvanipalli, Mallam, Kokkupalem and
Padarthyvarikandriga villages of Chittamur Mandal and analyzed for soil

salinity. Out of forty samples, 52.5% samples are non saline
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(ECe 0-2 dSm-1), 20% are slightly saline (ECe 2-4 dSm-1), 17.5% are
moderately saline (ECe 4-8 dSm-1), 5% are strongly saline (ECe 8-16 dSm-1)
and 5% are very strongly saline (ECe>16 dSm-1). The paddy crop can be
grown up to moderately saline soils. Beyond this, the crop yields will be
declined.

All the observations and reports of the Technological experts have
confirmed that the channels are meant for supply of fresh water to the
agricultural fields. Therefore there is no possibility to become saline where
the Ph and EC values are certainly below the permissible level in the fresh
water. The existing values in the samples are more than the permissible
levels. Hence, the channels namely Royylakaluva, Pulikaluva etc, have
affected by the contaminated brackish waste water that released from
shrimp ponds. The owners of the shrimp ponds cannot escape from the
cause of damaging environment particularly soil, water and low productivity
as there is a positive correlation between EC and TDS and negative

correlation between EC and Productivity(fertility).

The loss of income arises to the neighboring farmers of shrimp ponds
and other farmers those who are using ground water and irrigating
contaminated water from the supply channels and Mallam Tank. Over
exploitation of ground water causes for increasing salinity in the ground
water table due to low rate of percolation of water because these areas

having such structure of soil.

The committee has observed that the lessors are getting Rs.20, 000
per acre per year. The agricultural productivity is estimated by using of
average production. Village wise loss of income has been calculated from
table 3.21 and 3.23.

Environment is not confined to either soil or water or air. It
includes all of them. The environmental damage particularly soil and water
in the area in question is caused by both owners and lessees who are
cultivating shrimp culture illegally and causing for polluting fresh water

supply channel of Royyalakaluva and Pulikaluva and Mallam tank and
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some other channels in the area in question. The degree of damage can
depend on the area of shrimp cultivation. Hence, all shrimp cultivators in
the area are responsible for the environmental damage. The list of
responsible persons (owners and lessees) is given in the annexure X.

On the representation which had been submitted in Spandana
programmes in Chittamur Mandal. The Tahsildar, Chittamur inspected and
submitted a report to the Sub-collector, Gudur. On the request of ryots of
Mallam the sub-collector, Gudur, inspected on 7-2-2020 and instructed to
remove ponds in assigned lands. On the instructions of the sub-collector
the Tahsidar of Chittamur Mandal and his staff removed the illegal ponds
in the assigned land. The Tahsildar and his staff removed the sluices which
throw the waste water into Royyalakaluva and Pulikaluva. The Electrical

department removed unauthorized connections.

The committee has observed during the inspection that some
electrical connections are not matched with sanctioned survey numbers.

Man, who cannot create a thing; he does not have a Right to
destroy the thing. The committee has suggested some recommendation
keeping in view of preventing and mitigating such illegal activities,
environmental issues and smooth functioning of the system and for the
state economic development.

1. The lessors should take necessary measures to convert the lands which
are not fit for agriculture into shrimp ponds.

2. Only lands which are not fit for agriculture which was certified by the
Agriculture Department should be allowed to convert into brackish
water shrimp culture and for Aqua cultivation.

3. The Government of India as well as Government of Andhra Pradesh is
spending huge amount of money in form of subsidies. But the benefits
are not reaching to the gross root level. Hence, the Government may
establish a fish market yard like agricultural market yard that should
take up marine business.

4. The number in shrimp cultivation by owner is very small due to lack of
investment. Hence the benefits may be reached by credit linkage with
fish market yard. The credit amount may be met from either its own
funds which have been provided by the Government or Banks on
guaranty of fish market yard.
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S. The mechanism may be established headed by not below the rank of
Assistant Collector or Sub Collector & Sub Divisional Magistrate with
empowered to conduct surprise visits or inspection, levy huge
penalties and demolition on illegal prawn ponds and demolition if
necessary, and cancel the license of the illegal ponds.

6. The mechanism should consist of Senior Agricultural Scientist,
Officers from the board of Pollution and Control, Fisheries, Ground
Water and Audit as members of the agency.

7. The lease amount may be fixed by the Government or the mechanism
that should be not less than the loss of agricultural income due to the
conversion of agricultural land into shrimp pond.

8. In order to avoid problems of ground water Stalinization, drawal of
ground water is strictly prohibited for shrimp aquaculture. It must be
ensured that piezometers / ground water monitoring bore wells
preferably 4 / ha (along the periphery of the pond) are installed to
monitor salinity ingress. In case of salinity ingress, the Coastal
Aquaculture Authority should ensure immediate closure of the farms.

9. An underground pipe line may be constructed which may be
convenient to drain the waste water freely. The drain should be
connected to salt pond or Buckingham canal whichever is nearer to the
ponds. The cost of constructing the drain will be collected from shrimp
cultivators irrespective of owners of the land. (OR)

10. A common drain system may be connected to a pond which the cost
of construction has been shared between public and the owner of
shrimp cultivators irrespective of owner ship of the land in the ratio of
25:75.

11. It is better to hand over the maintenance of the drain system to the
fish market yard if the yard has been established. In case of absence of
the yard the maintenance may be handed over to Irrigation
Department. It may be inspected by the mechanism.

12. Take necessary measures to all high saline ground water for shrimp
farming because the saline water with high PH value is unfit for
agricultural and drinking purposes. But, as such farm shall have
pollution free or eco friendly drain system.

13. Category wise land utilization with survey numbers may be tagged
with GPS to prevent encroachments of Government lands.

14. Necessary measures should be taken to reclaim the agricultural lands
and the cost of reclaiming will be collected from the responsible shrimp
cultivators.
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The departments concerned may take necessary steps to quick
disposal of the legal issues in the Honorable courts by timely
responding according to the directions of the Honorable courts.

To include Ground Water Department, Irrigation Department and
Forest Department as a members into the District Level Committee

(DLC) where the application for approval of Aqua ponds is being
scrutinized and finalized.

To disconnect the Electrical connections this has been got
unauthorizedly.

To demolish the Aqua ponds which have no approvals by duly
following the procedure laid down under CAA Rules.

Institutionalization of Aqua cultivation in the said Mandals.

Minimum of 100mtrs distance may to be maintained between the

Aqua ponds and Agricultural fields.

Minimum of 2 Kms distance may be maintain from the habitation

containing more than 500 members to the Aqua ponds.

A committee consisting of different departments like Agriculture,
Revenue, Electricity and Forest while issuing Electrical connections
for Aquaculture may be constituted for issuing No Objection
Certificate.

122
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Action to be taken immediately:

1.Demolish the illegal shrimp ponds if any one of the pond has been
missed while the action that had been taken.

2. Remove all illegal Electrical connections and Electrical polls.
3. Encroachments should be removed immediately.

4. Immediate steps to be taken for cultivation of Paddy crops in the
affected area.

g, - SC R O WA

Joiat Director of Fish Principal Scientist ( Agro) Director ( Techaical )
SPSR Nellore A.P., Pollution Contrel Board, & Head, Saline 'u- Schome, Coastal Aquaculture Authority,
SPSR Nellore Chennai

Gopalakrishna Ronanki, LA.S.,
Sub Collector, Gudur, SPSR Nellore.
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Annexure-I
(Copy Minutes of Resolution Passed)
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Annexure-II
Proceedings of the District Collector, SPSR Nellore Dt:3-7-2020

Proceedings of the Collector & District Magistrate SPSR Nellore
' Present : Sri. M.V. Seshagiri Babu L.A.S.

1

Proc. No: 1053/D/2019 : Dt  -07-2020

Sub:- Fisheries - SPSR Nellore District - Survey on Brackish water Aqua
farms existing along with Pulikalva & Royyalakavla of Chittamur,
Vadau & Kota Mandals - Constitution of Committee - orders

- issued.

Read:-1). Joint Directories of Fisheries, SPSR Nellore Lr.No.1053/D/2019
dt:16.10.2019. _ _
2).Representation of Sri Kamireddy Subramanyam Reddy & others
Agriculture farmers of Mallam Village of Chittamur Mandal
dt:01.06.2020. ‘ »
3).Instructions of the District Collector, SPSR Nellore during visit to

«  the Mallam Village of Chittamur Mandal, dt:25.06.2020
4).R/o Sri Duvvuru Rajagopal Reddy of Siddavaram Village of
Kota Mandal dt:27.06.2020
. @@

ORDER:-
: In the references 1st & 2nd read above, certain comp‘laints have been
received from the Agriculture farmers of Mallam village of Chittamur Mandal stating
that they are Ayacutdars of Mallam Minor irrigation tank of Mallam village in
Chittamur Mandal which is having and Ayacut of around Ac.6685.00 in 13 villages of
Chittamur Mandal &2 villages of Vakadu Mandal and the said tank is main source of
water for Irrigation of their paddy fields which are getting through Pulikalva &
Royyalakavla Feeder Channels and further they represented that during the last
decade, the Aqua farmers are raised aqua.ponds for cultivation of shrimp Prawn
Culture and releasing the waste contaminated water into the drains of Pulikalva &
Royyalakavla canals and the entire contaminated water is entering in‘to the Mallam MI
tank, as result that heavy quantum of effluents assimilated in the tank and year to year,
huge losses occurred in paddy production & put into hardship to them. They finally
requested to take necessary steps for not entering the contaminated waste water into the
Mallam Tank which was released by the Aqua Farmers.

In the reference 3t read above, the District Collector, SPSR Nellore has
instructed to constitute committees from Village to Division Level Committee with
respective officers of all departments for conducting of joint inspection on the farm
ponds in the respective Mandals where complaints have been received from the
agricultural farmers and report compliance in detail within 3days.

In the mean while, in the reference 4th read above Sri Dyvvuru Rajagopal
Reddy of Kota' Mandal has made a representation stating that the Aqua farmer is
running Aqua culture against the rules so that his paddy field which besides the farm

pond is getting damage.
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Annexure-III
Orders of the Hon’ble National Green Tribunal, Chennai issued vide original

Application No. 114 to 122 of 2020 (SZ)

(
Item Nos.02 to 10:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 114 of 2020 (S2)

With
(0] al Application No. of 2020 (Sz
With
Original ation No. 116 of 2020 (SZ
With
Original Application No. 117 of 2 Z
With
nal Applicati . 118 of 2020 (SZ
With
Original Application No. 119 of 2020 (SZ)
With
Original Application No. 120 of 2020 (S2)
With
Original Application No. 121 of 2020 (SZ)
With
ri lication No. 2020 (SzZ
IN THE MATTER OF:
Mallapu Chengamma ...Applicant(s)
Versus
State of Andhra Pradesh and Ors. ...Respondent(s)
WITH
Pantrangam Ramasubbaiah ...Applicant(s)
Versus
State of Andhra Pradesh and Ors. ...Respondent(s)

WITH
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Poluru Murali Applicant|
Versus : "

State of Andhra Pradesh and Ors. . Respendeniys)
WITH

Nalajam Srinivasalu Applican
Veraus . -

State of Andhra Pradesh and Ors. .. Respondent(s)
WITH

vuwuwm.rm Applicantis)
Versus B
wITH

wmm Applecant
Versus ¥ v

State of Andhra Pradesh and Ors. -wRespondent(s)
WITH

Pantrangam Subrahmanyam ~Applican
Versus e

State of Andhra Pradesh and Ors. ... Respondentiy)
wWITH

Poluru Bhargawi - Applicant(s)
Versus

State of Andhra Pradesh and Ors. ..Respandent{s)
WITH

Saguturu Dayakar Reddy ~Applicantis)



133 154

Sate of Andhra Pradesh and O, . Respoadentis)

Date of hearing: 22.07.2020.

CORAM
HONBLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant{s) M/s. Stanley Hebzon Singh along with

(all cases) Sei. K. Mageshwaran.
For Respondent(s): Smt. Madur Donti Reddy for R1 1o RS,
(all cases)

QRRER

L. All these canes have been filed by different applicants raising
the same environmental issue, alleging that the party
respondents 6 to 66 and some other persons whose address is
not known to the applicant are doing unauthorised prawn
cultivation in the agricultural lands without obtaining
necessary permission or licence from the authority constituted
under the Coastal Aqua Culture Authority Act near the
agricultural lands,

2. According to the applicants, on account of this illegal activity
large scale untreated effluents are being discharged into the
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neighbouring agricultural lands belonging to the applicants,
causing damage to the soil and affecting the fertility of the soil
wm.uummmuqaunmumu
being cultivated in their lands. They also relied on the
mwuawnmvma
mm:mnuumwmmwm
dmmdabmnmemmdm-lupm
mmerd.lﬁhpmhmunnmmem'unmddn
in the agricultural lands, It is also resterated the necessity for
Mmm&-ummm«wmm
poliution being caused to enviranment.
.:xhwmhmmmmmmm
w%mmmahdmwm.edw
the untreated effluents into Swarnamukhi River and ita
branches and these activities are being conducted in
c:uumumummhmmamanmm.
.hhdnnﬂcpdumumumwwbonldhhmb&nd\u
lommmwmcrmmthoﬁndlyvmhwtmm.
mmmmmmw.mu
dwmmdmkvdmmnmvhkhhuhumuun
water scarcity during summer season. So, the applicants’

134
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claimed compensation for the loas sustained by them and also
the loss caused by the environment apart from secking for
restoration and also remedial measures 10 restore the damage
caused to the environment and preventive direction from
restraining them for doing such activities.

. Since, all these cases are relating to the same issue from the

same area, we feel it appropriate to consolidate the same and
pass a conselidated order.

through Video conference, Sri. Stanley Hebzon Singh along
with 8Sri. K. Mageshwaran represented the applicants in all
these case and Smt. Maduri Donti Reddy represented
respondents 1 10 5 in all the cases.

allcgations mentioned in the applications. Sent Maduri Dont:
Reddy the learmed counsel appearing for the State
respondents submitted that when this was brought o the
notice of the authorities, the District Collector, Nellore District
has already constituted committees at different level to look
into the matter and take appropriate action.

8. It is also submitted by the learmned counsel that some of the
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WMM&:&:W“MM
been demotished undlhem-iuuilmonmdilm
time is granted, they may able to submit the details of the
same to this Tribunal.
9.nmmwme-mmmm-pmmm
also a dictum laid down the decision reported in 8
mumqmammxmwuu
dledmm.wmumﬁedlhnthmtﬁmnmm
Question of cnvironment in all these cases. So, the
applications arc admitted.
xo.mmm«mmmw
wmmumd.nmdwmnmw
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service on those respondents by filing an affidavit of service as
required under rules.

13. Considering the grievance in the matter and also the

substantial question of environmental arises for conasideration,
and also in view of the dictum laid on the decision cited supra
there is & possibility of damage is being caused on
environment and also to soil affecting its fertility, in order to
ascertain the impact of such activities and also assess the
environmental damage to be realised from those persons and
also to ascertain the action taken by the authorities, we feel it
appropriate to appoint a joint committee comprising of
1)District Collector, Nellore District or a Senior Officer not
b&;umumﬁc&m«m&wm
Magistrate to be deputed by him, 2) Joint Director of Fisheries
Department, 3) Senior Officer from Andhra Pradesh State
poliution Control Board to be designated by the Chairman, 4)
Senlor Officer from Coastal Aquaculture Authority and 5) a
Professor from Acharya N.G. Ranga Agricultural University,
Guntur to inspect the area in question and submit a factual
an well as action taken report, if there is any violation found.

14, The committee is also directed to go into the question as to
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account of the unauthorised functioning of these
shrimp/prawn cultivation in the agriculture land, whether any
illegal discharge of umtreated efffuents being done intwo the
water bodies from these units and if so for the quality of the
water is affected, whether there ia any authorised extraction of
ground water for this purpose without obtaining any
necessary pérmission from the authorities, considering the
nature ofthe area as to whether it is critically over exploited
or semi critical area and assess the  environmental
wwmemnm\ﬂkhdnmw
from assessing individual damage caused to the agricultunst
who have come with the application before this Tribunal.

15. Considering the Joss of income caused on account of the
M«awmﬂmmmnmwm.
pmoddm:mndnl.e..oawmls.lomw«-
filing & ngtazfilingagmal com,

16. The Joint Director of Department of Fisheries will act as
nodal agency for co-ordination and for providing necessary
logistics for this purpose.
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17. The opplicant is also directed to subenit a set of papers
including the application and the documents produced by him
in all these cases to the members of the committee within a
week.

18. The Registry is directed to communicate this order to the
members of the committee immediately through e-mail along
with the copy of the application, so as to enable them to

19. For appearance for parties and also for consideration of
report, post on 15,.10.2020,

O.A. No.114 of 2020 to
O.A. No. 122 of 2020,
22 July, 2020, Sr.
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Annexure-IV
Proceedings of the District Collector, SPSR Nellore vide

Rc.No.1053/D/2019 Dt03-08-2020.
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Annexure-V
Report of the Joint Director of Fisheries, SPSR Nellore

L
Report on Aqua culture in and around Mallam tank

.

in Mallam village of Chittamur Mandal

The Mallam tank is located in between
13.937805.latitutde. and 80.128354 longitude and also in
between the Royyala vagu creek (in 13.953704 latitude, and
80.095988 longitude) in southern part and Upputeru creek (in
13.925609 latitude, and 80.134005longitude) in northern side and it
is having dried part adjacent to the Pulicat lake lagoon and
within radius of 10 KM’s to the Bay of Bengal. The Upputeru &
Royyalavaugu creeks are enter into sea with high saline content
due to constant retain of saline water during summer and the
effect of tides in Bay of Bengal. In history of early days, the salt
culture was being formed near kondurupalem &
duggarajapatnam which is nearer to the Mallam tank &
Upputeru creek due to high salinity in water.

h Mettu Vakadu

Maliamu
“ta
lelaball
Nelapattu o _— G~
4 & ngiNrEx
16
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Sullurupeta
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16
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Aqua culture in Chittamur Mandal ;-

The Aqua culture in coastal belt is flourished since
MMdedenﬂmdnmhmevﬂha-
of chittamur Mandal Mo-tolfummmtmndtmoAqun
cuhunﬁnmhpkuuunludhuﬂﬂaliulofcwpoduclomty
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wtwmwhmmhrmaﬂmnnndc\mlmmm
memm"m&mmm.h%mﬂm
FiM-Wth»numMMnoﬂMmy
pumisdmlothem.htmmmcmhdnmm
m‘mwlbmmmminnnemd.qm
ponds. Hmm.ﬂ»mhdmlnmhmmud
hﬂwvﬂlnrodchitumwmnddduempodnmhin
production of shrimp and enhanced income groeration per
annum,

The Govt,of Andhra Pradesh have identified the
Mumdwmmmmnﬂam
developed strategies for sustainable aquaculture and also
mmmudﬂghuvelmumm!ordxhntimdmum
mﬁmmhdnmv&ao.mmamooamm
w:mn.mmzammmowmdn.mm
and prohibition of the un-authorized conversions of Fertile
Agriculture lands into Aquaculture. ). Promotion of the

tnvitwdﬂnmcullunmm. the potentinl
Mmmwﬁhmmtdnuzwlkdmmﬂw
mmmmmmmmamo&mxom
mm.wamlw.«u«zmmm-
powndnluulornqunmh\ueinwm.wﬁbmﬁmmpdn
revenue villages in Chittamur mandal and 347.73 Hect was

144
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Keeping in view of the favourable conditions of saline
soil and water in chittamur mandal, the aqua culture is being
running with shrimp farming since 2000s onwards. and both
mmmwmmmmm
cultivation amicably without any issues and problems. During
mwmwmmmwhm,mw:m
hmmmmwmddyawdep«mmm~ht

hmﬁnhmmdumhwuqdum;mm.h
such, there is an agreement in-between both cropping farmers
without any impact on crops one on another. But recently, the
Agriculture farmers under the ayacut of Mallam Tank had made

nhmmemnmbymemhmﬁomun&m
wmmmmmwmmmm
on the said Aqua farmers in accordance with the law. In addition
mm:.wwmmmmdumm
filed cases against the aqua farming at Lokayukta and also
chmwamuwmmmm
with the law.

!np\mumlmthcmummbmttwdbym
mmmmdmmwm
Collector & Sub Divisional Magistrate Gudur has initiated
immediate action and demolished certain Aqua ponds
wﬁwdcmmwww.wmmm
situation in the villages of Chittamur Mandal

5

mmawmmuubmcw.sm
Nellore vide Proceedings Re.1053/D/2019 d1:03.07.2020., the
mumuedbtdm.uvqoucﬂmdmentudm
Msmmwtmw in Kota, Vakadu & Chittamur
Mandals .
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Basing on survey reports furnished by the Village,
Mandal and Divisional Committee, there are 134 farmers are
there in the  Pittivanipalli, Padarthivarikandriga &
Ranganadapuram who are unauthorizedly brought an extent of
Ac.142.58 Hectors of land in to Aqua cultivation by utilizing bore
wells. As there is high salinity in ground water and there is no
other source of fresh water for Irrigation. The salinity in the
sanity of water ranges from 10 to 15 PPT in bore wells and hence
most of the farmers have opted Aqua Culture rather than paddy
farming, but the department of Fisheries not issued permission
to the aqua ponds due to drawing of water from Bore wells, since
it is violation of CAA Rules.

It is finally observed that as the reason behind the
large extent of Aqua Ponds in Chittamur are due to the salinity
of the water and saline soil available which makes the agriculture
farmers turned into opt Aqua farming. Though some of the
farmers have opted paddy farming they have not yielded the good
results when compare to the other area paddy farmers. Further it
is also observed that the existence of Upputeru since long back
the entire ground water in the respective mandals have turned
into salty in nature which results in not usage of such water for
Irrigation of fields and hence in an alternative way most of the
farmers in the respective mandals had made their fields into
Aqua Ponds as since the salt water is also suitable and yields
good results in Aqua Pond Culture.

In view of the above facts, it is recommended for taking
necessary action on the farmers who have brought the land into
use of Aqua Ponds unauthorizedly by utilizing Bore wells and as
such there are some paddy farmers may affect due to direct
release of waste saline water into the irrigation channel,
necessary action has to be initiated to maintain effluent
treatment system in aqua ponds to release into irrigation channel
as per the CAA norms. \

SPSR Nellore
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Annexure - VI
Report of the Executive Engineer, Pollution Control Board,
SPSR Nellore

2 —
/
» JL—
" .
ha — [T Yo retat ] NW 00l d
ANDHRA PRADESH POLLUTION CONTROL BOARD
REGIONAL OFFICE :: NELLORE
1" Floor, A.P.S.F.C BUILDING, A K.NAGAR, NELLORE - 524 004
M. Pramod Kumar Reddy e-mail: nlr.ro.ee@pch.ap.gov.in
ENVIRONMENTAL ENGINEER Phone : +91- 861- 2329730
Lr No. GN-6/PCB/RO-NLR/2020- 5§4” Dated 23.09.2020.
To
The Sub-Collector,
Gudur,
SPSR Nellore District.
Sir,

Sub: APPCB - RO, Nir - Survey on Brackish water Aqua farms existing
along with Pulikalva & Royyalakaluva of Chittamur, Kota & Vakadu
Mandals — Remarks - submitted - Reg.

Ref :- 1) HonDle NGT order dt.22,07.2020 in OA No.114 to 122 of 2020.
2) Lr. No.Rc.No.1053/D/fish/2019 dt.18.08.2020 received from the
Sub-Collector, Gudur,

EEEEr

With reference to the above, it is herewith submitting this office remarks on
Brackish Water Aqua culture activity in Pittinadhapalli, Ranganadhapuram & Mallam of
Chittamur Mandal and Muttembaka & Tirumuru of Vakadu Mandal and Karlapudi of
Kota Mandal, SPSR Nellore district thereby causing contamination of Mallam
Irrigation Tank.

Submitted for favour of information & necessary action.

Yours faithfully,

YR

End: a/a
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\1L Ressacks to be Furnished by AP, Poliution Contrsd Board, Regsonal office. Nelloce.

I8 =2 - Remarks furnished by EE, A Pellution Control Board
" | iethe Aqua Calture

1| Activity inthe said land ;nunuumm«mmnmmummdm
causing salinity of | Rasganadhapuram & Mallaws of Chittamur Mandal and Muttembaka & Tirumury of Vakadu Mandal and
drinkingwater / wells  Karlapodi of Kota Mandal, SPSR Nellore district. The Mallam irmgation Tark of Mallam Village in Chittamer
Mate | Mandal with aywct of about 2925 Acres is the main source of water for lerigation to the Agricalture
Yes of No with detal Jumnmmmm.n getting through Puli Vags, which carries the flood water/
.wmm(wnmmw-nhmdmnnmmm
tank As per the analysis reports of the waste water discharged from the aqua cekure, ponds (by using |
" brackish water/ saliee water) 1o the Pl vags, s ot 88 o the agricwlture purpese, a5 & contains high YIS |
| between the range of 5000 10 11000 mg/ltr as agabent the standand of 2100 g/l stipelated for onlasd for
im and 2o aqus culturists are using taline water for culture and hence, there is every possibiity of
1 """-!f:"' adverse impuict 0 the agriculture Lands / crops. Further, aluo there is every possibiity of adverse impact
w"‘“"::d Adjoning | .1\ sericulture activity carrying ot down stearms of Royyals vagu/etigatty kabvva due to éischarge o the
Environment - specily mmmmmmmmmmm-umwmmmwd
dlearly H000 t0 17000 me/lr as against the standard of 2100 my/ltr stipulated for onland for krigation. Hesce, it

In not advisabde to carvy the present brackith water aqua cwlture In this area without having  proper
treatmvent and atso separate dedicated dsposal dram/  pipetine (o the Uppu kalova / Buckingham canal,
Mhmaaﬂmdﬂhmdhmmnmm

In view of the sbeve, the aqua culture activity does mot permit in  villages of Prmaadhapalll,
Ranganedhaprram and Mallam of Chittaesr Mandal, Muttembaks and Tirumury of Vakadu Mandal and
Karlagredi of Kota Mandal SPSR Nellore district wnless the aqua culturists provide a dedicated drain/
pipeline for discharge of waste water after treatmest into the Uppu kaduva/ Backingham canal, to

| avoidwater comambnation of ety canals L. Pl vage & Reyyoa g

e M
Envirenmestal Engineer
with seal
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ZONAL LARORATORY - VIJAYAWADA
Plot NoA L, Sel Kanskadurgs Officens” Coleny,
Qurunanek Road, Viayswads 420008

Accredited by NARL a4 per 180/1EC. | 70232008

TC - T304
K SRINIVAS, M.Se., M.Toch., omald
Senier Byvienmental Seteanin Tal o Oty x- ooy e o
w
19001089 ¥

L-'?-"a-"a—ﬂ

p-.—-—..

l-olnoil-add-u 2507 2030
;mﬁ

2007143 55 796 | Towt Complotion 103,08 2020

|~.Alh-? T Environmental Engioser, B0 - Nellore
~the Customer

< i
‘Sample Refarence  Aque cultire sampies

Coliected st Chattamur (V &

| M), SPSR Nellore District against Putic Complaing

Wih-vl-wm-wmwmmm

 Nellare
Y2007186 - Sample collected froem Aqua pond -l
Etgstty  Kaluwa, ™.
| Chuttamar (M), SPSR Neliore District. |
| Parameter | i-u-en-
e | eofTew | TeetMethed Ushte “Yioo7 Y3007 | Y2007 | Y3007
! 183 | 14 s 1se
LU L Samsme | — | ™ | e | e | ew7
L2 1;;. ponded |V e 1 | n 16 0 |
2 | Solide "‘;‘-"2‘:.‘."‘7-;/7 8810 | 16076 | 7152 | <ac0
M mvan (et | s | e | e |
3 ' MM I b+ 2l ‘-‘IL L) | 104 ‘ 62 ] 80
L i Mang7°C 1 ] . R

€ The contents of the report shall not be regwoduced sither & full o7 in

part without prior writien consent of the isauing suthomy

¢ The resulia relate only to the iems tested.

MW
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ZONAL LARORATORY - VIJAYAWADA

— ANDHRA PRADESN POLLUTION CONTROL BOARD
& THRmRETI

Ourunanas Resd, \jayowada 520008
Acoredited by NARL as por 180/IIC. 170252008 s
K SRINIVAS, M.Se., M. Teek., ;
| Senler Environmental Seleatiot 'i_mmm‘w‘“,._ s

= =

_ULR - TCT30419001088 ¥
e

g‘" I m;h_-z_4ncoam
79 w 182 g
m m.&e_u_.& ”!ﬂ— —
h-o.l‘t- Enviecemental Engeeer. RO - Ne L—
'ﬁlﬂ'“ mw-—oﬁ:wumwhm
of
Sample _
nomuo Water Sample collected froes Pull Kaduve,
Near Pittuvanipalll, Chittamus (M), SPSR  NeBlore
YI00718) - Water Sample coliected Srom Evigeriu
Kaluve, Pedhavarithivert Kandriga, Chituasss na, |
SPUK Nefiore Distret |
WI&-MWWMWT&{
mwwm '
B i i
| Sample Code
i e .
i 179 180 181 im3
1_|oH e — | 110 I 128 | 748 | T
2 """“w ot v~ —d B A B 2 16 "o
3 WMM “?':'-"."" wet | 10830 | 3680 | 814 | 7200 |

B = T D Bt B B mectt St
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ZONAL LABORATORY - VIJAYAWADA

g~ ANDHRA PRADESH POLLUTION CONTROL BOARD
% Plot No. 41, Sn Kanshadangs Officers” Oslony,

Accredited by NARL as por 150/IEC: 17025:2006

KARIXIVAS, X.8¢., M. Teok., e.mall:

_Benior Bavireamental Sclamtist =~ 0 Tl Nx 0866 2546218
Water & Waste Water Test Report

ULR - TCTI0419000886 F e DUt

| Regert No o W JS0OWOAT | RepertDete [ 22102019 |

Sample code YIO0U23T w0 2% l Mm_l“ 0.201v

{ ! Dete

" Sample Collected date 2600 2016 ~ Sample Received izT "0

! ! Date

Sample Callected by | Fmevnmerntal Exgneer, ) Nelbre (Randbsied)
:I-OA‘h-dﬁo Eoveonmental Eagineer, RO ~ Nellare.

}m = e
Sample Relerence Aqua Culture Samples coliected s

Chittamur (VW) BIPSR Nellore District against puble
i e —" complaint. —_—— e
“Description of Sample | Y 1909237 - Water Sample collecied from Pub Kaluve,
Near Etigattu Thumu, Chittassar (M)
Y1909238 -~ Water Sample collected from Ml Kaluwe
Near Pttuvani Palll, Chittazour (M)
Y1009230 - Watrr Samphe collected Som Eogatto kaluve,
s Prdbrarthivan Kandrigs, Chatta: \ L
N WP, —f- P NN—.
Parameter (s) / A v o LR
ame T | Test Methet Units | i0p | ¥i908 | Y1909
——— et e —eteeeendl - o ~.# L—m——b—~g“4} __‘” -4
AR Lhvd bt

3 Dessand RO For e — —ada gl ) 2 2 1% 0
s Mapsgi’C | 1 .

© The contents of the report shall not be reproduced either in full or in
part without prsor writhen consent of the issuing suthorty
€ The results refate only to the items tested.




1z3 152

' AXDHRA PRADESH POLLUTION COXTROL BOARD
- ZORAL LABORATORY ~ VIJAYAWADA
ot No. A1, Sn Kanakndurgs Ofceny” Collany,

Gurunanak Roed, Vijywends- 520008
Acoredited by NABL as per 180 /IEC: 17025:2008
K.SRINTVAS, M. S0, M.Tech, .l
Senier Euvirenmontal Solontiat _ Tel Mo 0866 2586218
Water & Waste Water Test Roport
Report No 19OTWOAS m” 3) 10,2019 ]
Sample code YIS00240 w 240 1'—!—\3% (o4l ‘iia'o“‘:
"Sample Collected date | 2605 2016 - Sgte Mol | TR
' Collected by 4 Enversamental K w._mw Sareioed).
Customes
Lﬁ.ﬁ‘l‘u-u Aqua Culture Samples colectod at - |

Chittamar (VAM], SPSKR Nelloer Distrct! agamst pable

! complamt.
' Description of Sample Y1900240 - Water Sample collected from Malm tank, |
| i'&u pallemparthel  junction, W1

YI909241 - Water Sample collctod from 'ede kamany |
vogu, Near pittuvass palls, ChittassuriM) !
Y1909242 ~ Water Sample collecied from Exigatty ]
hhn.&uwm Mangarathapuram,

& ’;':':,",;".; 'mwjum?*”v”

1 gt e | — | wm| x| m
2 Total Suspended Ava vt bt | oy 16.0 180 840

w-’ + IO oy e z d =
’wm Sebidy | TR | mg/L | S122|  e7an | 1022
L™ 3 8 | 10822

._' Cw&fn | W Gt e | o ” o 5 |

Jrllhrh-tdolypu oo T
5 | Desmand @aO0) For " | .gn » 1. 15
— ““"‘Lﬂ L - S

< The contents of the report shall not be repreduced svther in full or in
part without prioe written conaent of the issuing autharity
< The results relate only to the items tested.

S < —
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Annexure - VII

Report of the Senior Officer from Coastal Aquaculture Authority ie.,
Sri A.Antony Xavier, Director ( Technical ) Coastal Aquaculture

Authority

Department of Fisheries, Chennai

a8 ey wiftrasor

sf i, 8 e o

oY e @ ARG e R -
ny R Ay, dwde, W, e ing
Yerd-600035, ey, Wy TEeRe

R e
$th Floor, Integrated Office Complex For
COASTAL AQUACULTURE AUTHORITY el Animal Husbandry and Fisheries Department
Department of Fisheries Veterinary Hospiral Road, Fancpet, Nandanam,
Ministry of Fisheries, Animal Hushandry and Dairying Chennai - 600035, Tamal Nadu, india
Government of Indla W Phone < +91 44 24383784/ 24383502
W A E-mail  : squasuth@gmail. com,
N WAL website - hizp:/www.can gov.in

Vd
Report on survey on Brackishwater Aquaculture farms located at Chittamuru,
Vakadu and Kota Mandals of Nellore District, Andhra Pradesh on 27,08.2020.

In accordance with the orders passed by the Hon'ble National Green Tribunal,
Southern zone, Chennai, the Competent Authority has nominated the Director (Tech),
CAA as the Member of Joint Committee constituted by the Hon'ble National Green
Tribunal, Southern Zone, Chennai and the same was forwarded to the Joint Director
of Fisheries.

On the approval of the Competent Authority, the Director (Technical) and Sr.
Technical Assistant, CAA attended th meeting with joint Committee headed by the
Sub-Collector, Gudur Region on 24.08.2020 at 5 pm in the Chamber of Sub-Collector
& Sub Divisional Magistrate Gudur, Nellore District Andhra Pradesh and subsequently,
the Director (Technical) and Sr. Technical Assistant, CAA had visited the following
villages on 27.08.2020 along with the Joint Committee headed by the Sub Collector,
Gudur, Nellore District constituted for this purpose.

Sl. No. Name of the Village Mandal Name
1 Y Pittuvanipalli Chittamuru

2. Ranganathapuram Chittamuru

3. Padarthivari Chittamuru

4. Muttembaka Vakadu

5. Thirumeru Vakadu

6. Karlapudi Kota

Field observations:

» Shrimp farmers using swarnamukhi river water as well as bore water for
culture,

» They are not maintaining ETS facility in their farms.

» Without treating the water ti 3y are directly releasing into the agriculture
irrigation canal. There is no proper drainage system for shrimp farms.

» The farmers are not following bio security measures like Bird scare net and
crab fencing.

» Those farmers who are registered with CAA recently, they are not deing the
culture they are given those lands on lease to other farmers.

» The supply channels are found to be carrying salt water.

)
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Pars 4.9 and 19 of the Guidelines for Regulating Coastal Aquaculture issued
mmudmmmmmmm

4.9 The following guidelnes, which are mandatory, should be acdopted for ste
selection and 50 t0 aveid subseguent sodial and environmental IMpacts:

o Mangroves, sgricultural lands, saftpan lands, ecologically sensitive arces e
sanctuaries, Mmarne parks, etc., should not be used for shrimp farming,

o Shovmp farms should be located at least 100 m away from any human
settiomant in 3 willage / hamiet of less than $00 population and beyond 300 m
from any village / hamiet of over S00 population. For major towns and heritage
areas it should De around 2 km,

154
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o Care should be taken to see that the natural canals which are used as
water source for aquaculture units are not biocked so as to avold flooding of
low lying areas and vilages.

o Salinisation of land and drinking water should be avolded by providing suitable
buffer zenes botween agricultural land, villages and shrimp farms.
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The draw! of ground water is strictly prohibited and hence the same shall be

1

()

L
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Annexure - VIII

Report of Principal, Scientist ( Agro) & Head Saline Water Scheme,
Acharya NG Ranga University, Bapatla

AICRP on Management of Salt affected Soils and Use of Saline Water in
Agriculture, Agricultural College Farm, Bapatla

R n Eff ¢ re fi f Chittamur mandal PSR
Nellore District

Paddy is the main crop in Chittamur mandal of SPSR Nedlore district. The source of irnigation
for paday crop is the river Swarnamukhl. The river water comes to Chittamur mandal through
Royyalakaluva which & a tributary to Swarnamukhi river, Pulikaluva which is a subchannel of
Royyalakaluva become the main feeding channel of maliam irrigation tank. This tank Is the major
source of irrigation for most of the paddy farmers. The other subchannels from Pulikaluva are
Yetigattu kaduva and Palamadugu drain which also act as direct source of irrigation to paddy crop,

It i5 observed that some of the paddy farmers converted their fields along these channels
into aquaponds. These farmers exploiting the high saline ground water for culturing prawns. After
hasvesting of the aqua crop, the high saline water drained Into neardy irrigation channels and
poliuted the irrigation water with saline water, When the farmers use this polluted water for
irrigation to paddy crop, it not only decreases the crop yields but also deteriorates the soil by
increasing soll salinity. Continuous use of high saline water for Irrigation makes the soil unfit for
growing paddy crop in long run.

The salinity of groundwater samples using for agua ponds is varied between 16-30 dSm ',
The water salinity of Palamadugu drain (middle), Pulikaluva [near the bridge), Royyala Kaluva (near
Tagettamma temple), Mallam tank (beginning) and Mallam tank ( middie) is found to be 17.0 dSm’,
S.2dsm", 27.0dSm”, 89 6Sm " and 10.5 dSm™* respectively. At present the water levels in Mallam
tank are very low and almost dried up. The water levels in ierigation canals are also very low.

Regarding soils, 40 soil samples were collected from different farmers fields covering
Ranganadhapuram, Pittuvari palle, Mallam, Kokkupalem and Padarthyvarikandriga vilages of
~ Chittamur mandal and analysed for soil salinity. Out of forty samples, 52.5% samples are non saline
(ECe 02 dSm'*), 20% are slightly saline (ECe 2.4 dSm™*), 17,5% are moderately saline (ECe 4-8 dSm '),
% are strongly saline (ECe 8-16 dSm*) and 5% are very strongly saline (ECe >16 dSm"). The paddy
crop can be grown up 10 moderately saline sods. Beyond this, the crop yields will be declined.

Fimaily it is suggested that the high saline ground water using for aqua culture should not be
drained into irrigation channels. A separate arrangement by way of laying closed pipeline may be
made to dispose it directly to salt crecks. Already the soils which become saline can be reclaimed
through leaching of salts by using good quakity irrigation water. Saline tolerant varicties of paddy

may be selected for growing paddy crop.
%ﬁ%

Sallne Water Sclmu.
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SOIL SAMPLE ANALYSIS REPORT OF FARMERS OF CHITTAMUR MANDAL IN SPSR NELLORE DISTRICT

S.No. | Name of the Mandal | Village | Survey | pH | ECe | Remarks
farmer No.
L Sei Nalajam Chittamur | Ranga | 45-1 7.2 | 38 | Slightly saline
Srinivasuly nadhp Suitable for paddy
uram cultivation
2 Sel Sagutury -do- -do- | 104:3P | 7.5 |23 | Slightlysaline
Dayakar Reddy Suitable for paddy
cultivation
3 Sel Vinnamala -do- «do- | 1044P |73 | 11 | Non-saline
Munisekhar Suitable for paddy
Reddy cultivation
4, Sei Potlury -do- <o- | 781 6.0 | 05 | Nonsaline
Murali Svitable for paddy
cultivation
5. Sei S, Krishna -do- «do- | 56-1 6.2 | 1.0 | Nonsaline
Reddy Suitable for paddy
cultivation
6. Sent. Potlury ~do- do- | 74-2 64 | 0.7 | Non-saline
Bhargavl Suitable for paddy
cultivation
v Sl Patrangam -do- Malla | 2075 |57 | 0.8 | Non-saline
Subrahmanyam m Suitable for paddy
__ | cultivation
8 Sei Putragunta ~do- «do- | 240-3A | 5.8 | 3.0 | Slightly saline
Ramasubbaiah Suitable for paddy
cultivation
9, Smt Maralaky -do- Kokku | 18-5 6.9 | 23.2 | Very strongly saline.
Chengamma palem Paddy ylelds
decreased.

‘
PRIJ‘PQL éiam

ST(AGRO.) & HEAD
SALINE WATER SCHEME
BAPATLA - 522101
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Annexure - IX
Constituted Committee appointed by the Sub Collector, Gudur

Rc.N0:1053/0/Fish/2019 Sub COllector Office,

- Gudur, dt:  -08-2020.
From To
Sri. Gopalakrishna Ronanki, LAS., 1. The Tahsildars
Sub Collector, Chittamur/Vakadu/Kota
Gudur.
Sir/Madam,

Sub:- Fisheries — SPSR Nellore District - Chittamur, Vakadu & Kota Mandals ~Survey on
Brackish water Aqua farms — Request to join in personal nspection along with
records and report called for- Reg
/\7 Ref:- 1) District Collector Nellore Note orders dt: 03-07-2020
2) Procgs No 1053/D/2019 dt 3-7-2020 of the District Collector Nellore
3) JD Fisheries Lr.N0.1053/D/2019 dt:03.08.2020 Dt:06.08.2020,

linvite attention to the references cited,

In the reference 3" it is to informed that vide 2™ cited The District Collector Nellore has
Conistituted the Committee at Village Level, Man

dal Level and Division Level, that the Divisional Level, Committee conduct a survey on
existing Aqua ponds in the villages at Pittivanipalli, Ranghnadhapuram & Karlapudi of Kota
Mandal which are effecting the Mallam MI tank of Mallam Village of Chittamur Mandal

It is instructed to submit detailed report within 2 days and it is decided to conduct field
visit with Divisional Level Committee on 27.08.2020 a1 10.00 am

Following are the Divisional Level Committee Members.

'SLNo  Name of the Employee ' Designation . Mobile number
1 SriRonanki Gopalakrishna, IAS, | Sub Collector, Gudur | 9849904056
2 MD. Althaf Mozin Dy. Inspector of 9989005372
[ - | Surveyor _ ,
3 P.Suresh Babu q EE Irigation 9391268055
4 | ASoma Sekhar Reddy | EEElectrical 9440811988
5  Sk.Chand Basha | Asst. Director of | 9618194006
S| I ! Fisheries !
6 | Siva Nayak | Asst. Director of 8886613652
I 11 l Agriculture
7 P.Soban Babu | Dy.Directorof = 9866578689
RIS | Ground Water
8 | M.Pramod Kumar Reddy EE Pollution Control 98667716736
| Board
Yours farthfully
o
Sub Collector

k’wﬂ Gudur
e,
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Annexure - X
Report of the Assistant Director of Fisheries, Gudur Division

Notes of Inspection of Divisional Level Committee on the Aqua Ponds in
Kota, Vakadu & Chittamur Mandal dt:27.08.2020.
In pursuance of the orders of the District Collector, SPSR Nellore vide

Proceedings Re.1053/D/2019 dt:03.07.2020. The Divisional Level Committee members
namely Sub Collector, Gudur, Executive Engineer, Irrigation Gudur, Executive
Engineer, Electricity Gudur, Deputy Director of Ground Water, Executive Engineer,
Pollution Control Board Nellore , Assistant Director of Agriculture Naidupet, Assistant
Director of Fisheries, Gudur{under signed) had inspected the Aqua Ponds in Kota,
Vakadu & Chittamur Mandals .

On the basis of the Village Level & Mandal level constituted Committees
reports, totally 843 Aqua Ponds were there(Chittamur 288, Kota 142 & Vakadu 413)and
therefore the Divisional Level Committee on 27.08.2020 had inspected the Aqua Ponds
in a random reaching 10% of the total Aqua ponds in the respective mandals and
noticed the following as detailed below. !

1. There are totally 843 Aqua Ponds Culture in the respective mandals in which 319
borewells had been laid in the Aqua Ponds.

2. In the respective mandals totally 24 lease holders had cultivating the Aqua Ponds
in an extent of 31.18 Hectors authorizedly and 343 lease holders were cultivating
an extent of 302.27 Hectors un authorizedly.

3. In the respective mandals 34 farmers who are owners of the land had got an
extent of 40.80 Hectors into Aqua Cultivation authorizedly where as 132 owners
had cultivated an extent of 158.13 Hectors bf land un authorizedly. The statement
is enclosed herewith for kind perusal and necessary action,

4. Asa mandal wise the following are my observations:

a. Kota Mandal: In karlapudi Village of Kota Mandal, the main drain channel is
Challakalva Canal which is originated from Kokkupadu Village and enters
into the Jarugumalli, Agarharam Kottapalem, Kota & Karlapudi Villages of
Kota Mandal which covers a distance of 10KM in the mandal and finally
merges into the Bay of Bengal at Govidnapalli Village of Kota Mandal. There
are 13 un authorized Aqua Ponds covering an extent of Ac49.20 in the
Karlapudi Village. The sample of water is tested and the salinity of the water
17 PPT. ’

Finally my observation is that all the Aqua waste and
contaminated water is flowing through the Challakaluva canal and finally
mergés into the Bay of Bengal at Govindapalli Village of Kota Mandal
because of which the entire water in the Challakaluva Canal is getting
contaminated. As since the entire contaminated water is getting into the Bay
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of Bergal and the entive (il of Ohallabalova Drain Canal s with Agua
Culrure and hence there is no other loss 1o aay farmerns.

b Vakadu Mandal

H Mstiembaka Villege- The maim deain channed o Pull Kaluva
Canal which b erigirated form Koodapuras village and Bows
Brouph Muttembaba asd Vabadu villages and some of the v ilages
of Chamtamwer Mandals and tinally menges o Royyeda Kadeva in
Pttvanipelll of Chistamsr Mandal The drain canal flows for &
diwtance of § KMs i the mandal The sample of water St and
the salinity of the weater i 3 I'TT. There are M wn suthorioed Agos
Porxds are there i the village civering an extent of A 309,54

As there aee paddy farmers whe are wsing Pulibaluve
for Agriculture purpose, the rdesse of contaminsied and wasse
water trom the Aqua Ponds through Plkaluva, there i & damage
0 the paddy larmers who sre sing the Palilaleva s & source of
brgation for water and oeher cultn stson purposes.

)  Tiressurs Villages As there are 21 un sethoriand Aqus Tossds
covering an evtent of Ac X012 i the village and main source of the
Agua Poads is bore witer and the contamineted and waste Ages
waler ase peiting ot the Tungall ares in which most of the Land s
Government land and there are ro paddy fsrmens along the drain
and heocw no lows 10 the paddy farmens. The semple of water
sested and the saliniry & 14 PPT.

< WWMboﬂllnd.-de

from Swarmamuhhi River and (lows into the  Vemuguntapalem . Aletipada,
Kondapratam. Fowaravaha Chittamur, Somuasarreadram,
Padartevankandriga Kanganadhapuram, Perantalloprmea, Kogih Yelurs.
Burmbagall & Vedgapaopalli of Ohuttamur Mandal which covers around 2
Kerm in 0 the Marabal and finally swrgrs indo the B gguntapaiem Village of
Vahads Mandal where there s & st lake (Upputeru)

There aee 151 fanmers are theve In the Pirtivanipeld,
Padarthivardanings s Manganafhapuram who are unasthoriondy
brought an extent of 15453 Hectors of lend irto Aque Ciltivation. As these
s o quantity of alhalingy in the water is moee and there bs po other sosece of
resdewater for migamon, moet o the pauddy tarmens had drilled bores whah
s the main sowece of waler for lerigation. As e salimity in S sanity of
waber ranges from 30 80 15 PITT sl here most of the laomens have opted

Apia Culture rather Shan paddy tarmmeng,

.
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It s further cbeerved St as there i 4 4 Kine distance from the
Mallamn Chevuvy to Upputeru in which She comtaminated water from the
Aque ponds s peting sebeased by which the Mallam Tank s getting
potivand 10 some extent. Bt 1t i not trae only becsese of the Agqua Pond
Culture contamineted waste water refeased the Mallam Tardk & petting
contamnated. 1t in sino cbmrrved that the said flow of water 1o the Malien
Tark is oedy bocamse of Feader Chanswls of Royyals Kaluva but not doe %0
the main flow of water from the Kovy alahakera

It s finally  olwerved that as the roason bebisd ihe large extendt of
Aqua Poosds In Ohintarmer, Xota & Vahadu Mandals aee due 10 the saliney
of the water wvallable which makes the farmen not 10 opt paddy fanming
Though some of the larmers have opted paddy farming Sey have not
yieldod the good results when compuse fo the other aren poddy farmen
Further it s also obwerved that the Bocause of existence of Upputers soce
fong ook the emtive ground water in the respective mandals have turmed
o salty in natiure which results In ot ssage of sk water for [enigason of
Siclds and hence in an alternative way most of the farmsens i the respective
muandals had made ther Sckis into Agua Ponds o sirce the salt waner » abo
suable and ywhis goosd sesales i Aqua Posd Culture.

I view of the atotve clwervations notioed by the sndersignad it s
recammended bor takang recreary active on the larmers who have broughe
the land ir80 ue of Aqus Purds snauthoruedy and furder as there are
sorne padly larsens e effocting due to the dran flow nocomary action has
10 be inithated 10 regviarioe drain witer flow as per the Covernmont sorms
and CAA rovww. Further the Mallam Tank s maindy getting comtammatnd
becaane of Fender channels it is secommended for necessary instroactions
ceder %o control the flow of dran waser Into the fender channels by which
the contaminstion of Malles Tark s grang 10 be redund

S o
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Annexure - XI
Report of the Dy.Inspector of Survey, Gudur
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Annexure - XII

Report of the Dy.Director, Ground Water & Water Audit Dept
SPSR Nellore. ,

/
b4l

L

- COVERNMENT OF ANDHRA PRADESH
GROUNDWATER & WATER AUDIT DEPARTMENT

From To

$ri T.Satyanarayana Sarma, B.E. The Sub Collector.
Deputy Director (FAC) Gudur Division
Groundwater & Water Audit Dept, SPSR Nellore Ditrt
SPSR Nellore.

Lr.No. 163/Hg/2020. Dr: 24.09.2020.
Sie.
Sub: - Groundwater and Water Audit Department ~ $ri Potti Sriramulu
Nellore District — Inspection of Aqua Ponds existing along Puli
Kalava and Royyala Kalava In Chittamuru, Kota and Vakadu
Mandals - Inspection Report - Submitted - Regarding.

Ref: - Proc.No: 1053/D/2019. dated: 03/07/2020

..o..
At the instance of Sub Collector, Guduru Divigon. Investigations conducted on
Brackish Water Aqua Ponds existing in Pistuvanipali and

Padrthivarl Kandrigs Villages of Chittamury Mandal. Muttembska and Thirumury
Villages of Vakadu m:wmmmwmam.mﬂnmmm
facts about the allegations raised by the farmers of Mallam lrrigation Tank and 10
assess the groundwater s1atus in those villages. Accordingly surveys were conducted
and the following obrervations were made. /

The area under (mvestigation It covered with mixed sandy day solls
undertained by coasta! alluvium formation belonging to recent age of geologial time
wabe. This underlained formation lsdumolddedhmhmmmw
of medium 10 coarse grained fand with day Intercalations. Here, groundwater Ocurs
under water table conditions and s being utilized mostly by means of tube wells and
shallow filter points. Around 600 to 700 tube wells and shallow filter points are being
uted for the purpose of aqmculmn.m«pthdtmmwemWﬁomloo
feet's to 180 feet's while the depth of shallow filter points ranges from 21 feet's to 30
feet's. They are energized with 5 to IOHPMWNMM
ranges from 5,000 Iph to 18,000 Iph. As the underlying formation Is comprised of
day intercalations the quality of the groundwater is affected and becama saline in
nature with salinity ranging from 2 PPT to 20 PPT. It is reported that each bore well is
being used 5 to 10 hours per day. withdrawing a quantity of 50,000 to 90,000 litres
per day to fill their aqua ponds.
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Annexure-3
Statement the Quality Details of Groundwater Samples.
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GOVERNMENT OF ANDHRA PRADESH
GROUNDWATER & WATER AUDIT DEPARTMENT

From To
$ri R. Sobhan Babu, The $ub Collector,
Deputy Director, Gudur Division
Croundwater & Water Audit Dept, SPSR Nellore
SPSR Nellore,

Lr.No. w3 /Mg/2020, Dr: 18.08.2020.

Sir,
Sub: - Groundwater and Water Audit Department — Sri Pottl Seiramulu
Nellore District - Inspection of Aqua Ponds existing along Pull
Kalava and Royyala Kalava In Chittamury, Kota and Vakadu

Ref:- Proc.No: 1053/0/2019, dated: 03/07/2020
-0--

At the Imtance of Sub Collector, Gudury Division, surveys
conducted on Brackish Water Aqua Ponds existing in Pittuvanipalem,
Raganadhapuram and Padrthivari Kandriga Villages of Chittamuru
Mandal, Muttembaka and Thirumury Village:r of Vakadu Mandal and
Karlapudi Village of Kota Mandal to awertain the facts about the
allegations ralsed by the farmers of Mallam Tank and to assess the

groundwater status in those villages. Accordingly surveys were conducted
and the following observations were made.

Muttembaka Village, Vakadu Mandal:-

Muttembaka wvillage of Vakadu mandal falls in
NIR_C_74_DUGGARAJUPATNA-MB and the stage of development of village
and bagn s 119% and 73% respectively. Le.. the village falls in over
exploited category and the basin falls in semi critical category. Total
geographical area of the village Is 914 acres. Most of the area Is covered
mixed sandy black solls and b underlained by Aluvium Formation
belonging to recent age of geological time scale. In this village
groundwater occurs under water table conditions and the development s
mainly through tube wells and shallow filter pointi. These wells are
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chiefly in use cultivation of paddy and aqua culture. The wells which are

being used for cultivation of paddy are constructed up to a depth of

100fts and are energized with 3 to 5 hp submersible motors. The
discharges of these wells range from 10,000 to 17,000 Iph. The quality of

vator ic maderataly aritabla far irriaatinn af naddy wi ith 2 calinity Af loce
VVCl\.CI [ IIIUUCIGLCIY .)UII.UIJIC i llllsullull wvi HUUUY vvilii a )ulllllly i 1T

than 2ppm. While the wells for aquaculture are constructed to a depth of
250fts and energized with 7.5 to HP submersible motors. The discharges
of these wells vary from 12,000 to 15,000 Iph and the quality of
groundwater is brackish in nature with a salinity of 2 to 5ppm.

It is observed during the survey that the paddy fields are located
along the north and east sides of the village. Around 50 to 70 wells are in
use for irrigation of paddy and each well is capable of irrigating up to
3acres with 7 hours pumping per day, withdrawing an average quantity
of 30,000 litres per day. While the aqua ponds are located along the
south and south west sides of the village and the cultivation of
aquaculture is taking place from February to September months. Around
100 to 150 wells are in use for cultivation of 230 acres of aqua ponds and
each well is being used for a period of at least 5 hours per day, with an
average withdrawal of 50,000 to 75,000 litres per day.

It is reported by the villagers that, before commencing of
aquaculture they used to irrigate their lands with the shallow filter points
but on the rise of aquaculture the water levels decreased from time to
time most of their filter points became defunct. Due to that they
increased the depths of their filter points to 100fts. As the depth of wells
and the overall usage of groundwater increased in the village the quality
gradually decreased. So it is clear from the above findings that the
aquaculture has adversely affected the groundwater regime in this village.

Tirumuru Village, Vakadu Mandal:-

Tirumuru village of Vakadu mandal falls in
NLR_C_74 DUGGARAJUPATNA-MB and the stage of development of village
and basin is 54% and 73% respectively, i.e., the village falls in safe
category and the basin falls in semi critical category. Total geographical
area of the village is 1478 acres. Most of the area is covered mixed sandy
black soils and is underlained by Alluvium Formation belonging to recent
age of geological time scale. In this village groundwater occurs under

170
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water fable conditions and the development s mainly through tube
wells, These wells are chiefly in use cultivation of paddy and agua
culture. The wells which are being wsed for cultivation of paddy are
conitructed up 1o a depth of 100fts and are energized with 3 to 5 hp
submaersible motors, The discharges of these wells range from 10,000 to
14,000 Iph. The quality of water is moderately suitable for irrigation of
paddy. While the wells for aquaculture are constructed to & depth of
200fts and energized with 7.5 to HP submersible motors, The discharges
of these wells vary from 10,000 to 15.000 Iph and the quality of
groundhwater is saline in nature with a salinity of more than 5 ppm.

It Is observed during the survey that the paddy flelds are located
slong the north and west sides of the village. In this village most of the
paddy cultivation is rainfall besed and the groundwater is being used as
wpplement source only due to the quality problem. Only few wells
which are existing along the west side of the village are getting good
qQuality water which is suitable for irigation of paddy. While the aqua
ponds are located along the south and east sides of the village and the
cultivation of aquaculture & taking place from February to September
months, Around 200 to 250 wells are in use for cultivation of 400 acres
of aqua ponds and each well is being used for a period of at least 5 hours
per day. with an average withdrawal of 40,000 to 50,000 litres per day.

It Is reported by the villagers that the aquaculture has adversely
affected the groundwater regime in the village. Before commencing
aquaculture they used to irrigate their lands with the groundwater but
currently they are unable 10 use most of their wells & the quality has

greatly decreased due to the over usage of groundwater for aqua ponds.
Pittuvanipalll Village, Chittamury Mandal :-

Pittuvanipalli  village of Chittamury mandal fallk  in
NIR_C_74_DUGGARAJUPATNA-MS and the stage of development of basin is
73%. Le. the batin falls in the serni critical category. Total geographical
area of the village is 427 acres. Most of the area i covered mixed sandy
black solls and underlained by Alluvium Formation belonging to recent
age of geological time scale. In this village groundwater occurs under
water table conditions and the development is mainly through tube
wells. These wells are chiefly in use cultivation of aqua culture only. They
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are comstructed to a depth of 150fts and energized with 6 to 7.5 1o MP
wubmersible motors, The discharges of these wells vary from 5,000 to
15.000 Iph and the quality of groundwater & saline in nature with »
salinity of 5 to 30ppm.

It is obterved during the wurvey that the paddy fields are located
along the east side of the village. Around 200 acres of land Is avallable to
lerigate paddy but due to the reasons like diminished groundwater quality
and lack of irrigation tanks most of the land is kept dry from the past few
years, Currently the villagers are depending on the rainfall to irrigate their
fields. Whille the aqua ponds are located along the west side of the village
and the cultivation of aquaculture is taking place from February to
September months, Around 100 to 150 wells are in use for cultivation of
200 acres of aqua ponds and each well is being used for a period of at
least 6 hours per day. with an average withdrawal of 30.000 to 70,000

litres per day.

It is reported by the villagers that there is groundwater quality
peoblem in this village since lait twenty years. However they used to
lrrigate their lands by using groundwater a1 & supplement source but on
commencing the aquaculture the quality ks further decreased which makes
the groundwater useless for irigating paddy. It is also observed during
the investigation that the waste water from the aqua ponds Is being
released into the local canaly/draing like royyala kalava,

Padarthivari Kandrigs Village. Chittamury Mandal:-

Padarthi Vari Kandriga Village of Chittamuru Mandal falls in
NIR_C_74_DUGGARAJUPATNA-MB and the stage of development of basin &
73%, iLe. the batin falls in the semi critical category. Total geographical
area of the village Is 99 acres. Most of the area is covered mixed sandy
black solls and underlained by Alluvium Formation belonging 10 recent
age of geological time icale. In this village groundwater occurs under
water table conditions and the development s mainly through tube
wells. These wells are chiefly In use cultivation of aqua culture only. They
are constructed to a depth of 150fts and energized with 6 to 7.5 to HP
submensible motors. The discharges of these wells vary from 5.000 to
15,000 Iph and the quality of groundwater is saline in nature with a

salinity of 5 to 30ppm.
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It is objerved during the survey that the squa ponds are existing
slong the royysla kalsva, around 30 wells are in use for cultivation of 60
acres of aqua ponds. Each well is being used for a period of at least 6
hours per day withdrawing an average of 30.000 1o 70.000 litres per
day. In this village only few acres of land is avallable for irrigation of
paddy. Since the quality of groundwater has diminithed over the years
due to various reasons, the villagers used 10 depend upon the royyala
kalava to irrigate their flelds. But as the royysls kalave it being poliuted
by the release of waste water from the aqua ponds the villagers are now

entirely depended on rainfall to Iirrigate their fields.
Ranganadhapuram Village, Chittamuru Mandal:-

Ranganadhapuram village of Chittamuru mandal falls in
NIR C 74 YARASIRIME and the stage of development of basin 75%
retpectively, ie. the basin falls in the semi critical category. Total
geographical area of the village & 902 acres. Most of the area Is covered
mived sancy black woils and i3 underlained by Alluvium Formation
belonging to recent age of geological time swale. In this village
groundwater occurs under water table conditions and the development s
mainly theough tube wells. These wells are chiefly in use cultivation of
aqua culture only. They are comstructed to a depth of 160fts and
energized with 7 to 10 HP submersible motors. The discharges of these
wells vary from 10.000 1o 15,000 Iph and the quality of groundwater is
saline in nature with a salinity of 5 to 30ppm

It Is observed during the survey that the agqua ponds are located
slong the south side of the village and the cultivation of aguaculture i
taking place from February to September months. Around 30 1o 50 wells
are in we for cultivation of 170 acres of aqua ponds and each well ks
being wied for a period of at least 5 hours per day, with an average
withdrawal of 50,000 to 75,000 litres per day. While the paddy flelds
are located along the north side of the village. Around 600 acres of land
i avallable to krigate paddy. Since the quality of groundwater has
diminished over the years due to various reasons, the villagers are
depending upon the royyala kalava, rainfall to irrigate their flelds,

It s reported by the villagers that there Is groundwater guality
problem In this village since last twenty years. However they used to
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irrigate their lands by using local canaly/ drains like royyala vaagu. But as
the royyala kalava is being poliuted by the release of waste water from
the aqua ponds the villagers are now entirely depended on rainfall to
irrigate their fields.

Kartapudi Village. Kota Mandal:-

Karlapudi village of Kota mandal falls in NIR C_73_CHINTAVARAM.-
M3 and the stage of development of village and basin is 43% and 12%
respectively, iLe. both the village and basin falls in safe category. Total
geographical ares of the village is 1655 acres. Most of the ares is covered
sandy and black solls and & underlained by Alluvium Formation
belonging to recent age of geclogical time scale. In this village
groundwater occurs under water table conditions and the development is
mainly through tube wells and shallow filter points. These wells are
chiefly in use cultivation of paddy. groundnut and aqus culture. The wells
which are being wied for cultivation of paddy and groundnut are
constructed up 10 a depth of 25Mts and are energized with 3 to 5 hp
motors. The discharges of these wells range from 10,000 to 17.000 iph,
The quality of water is moderately suitable for irrigation, While the wells
for aquaculture are constructed 10 a depth of 150fts and energized with 5
to 7.5 HP submersible motors, The discharges of these wells vary from
12.000 to 18.000 Iph and the quality of groundwater is saline in nature
with a salinity of more than Sppm.

It is observed during the survey that the paddy fields are located
along the north, west and east sides of the village. Around 100 to 150
wells are In we for irrigation of paddy, groundnut and each well is
capable of irrigating up 10 1.5 ha with 7 hours pumping per day. While
the aqua ponds are located along the south side of the village and the
cultivation of aquaculture is taking place from February to September
months. Around 50 to 60 wells are in use for cultivation of 230 acres of
aqua ponds and each well is being in use for a period of at least 5 hours
per day, with an average withdrawal of 50,000 to 75,000 ftres per day.
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During the inspection it Is also observed that, as the groundwater
quality in and around the Mallam village i diminished due to various
reasons like over usage from time to time and sea water intrusion, the
villagers of Mallam and surrounding villages are largely depended on
Mallam tank to irrigate their paddy fields. But the Mallam irrigation tank
which gets its water from Swamamukhul River through the Puli Kalava
and Royyala Kalava is being poliuted by the release of untreated/waste
water from the brackith weater aqua ponds existing in the above villages,
as a result the Mallam tank it completely filled with this waste
water/chemically poliuted water, making it difficult for the ayucutdars of
Mallam tank to irrigate their paddy fields from the last few years, This
release of untreated water not only depletes the quality of groundwater
in Mallam wvillage to a further level but also affects the groundwater
quality in surrounding villages.

From the above observations It is clear that the aquaculture has
adversely affected the groundwater as well as the surface water sources in
the surveyed and their neighbourhood willages. In  Pittuvanipalli,
Padarthivari Kandriga and Raganadhapuram Willages of Chittamuru
mandal, Tirumuru village of Vakadu mandal and Karlapudi village of
Kota mandal normalcy may not be attained as the groundwater quality is
greatly diminished but in muttembaka village of vakadu mandal there are
chances of restoring the groundwater quality by minimizing the
groundwater usage for aguaculture,

Further It is to submit that, none of the aqua farmers have given
permission from this department either to comtruct their tube wells or to
use their wells for aqua purpose. As per APWALTA Act the Mandal
Revenue Officer (Mandal Walta Authority) may take further necessary
action on the unauthorized tube wells and stop the usage of groundwater
for aqua pond cultivation,

PUR il 5 =i
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Annexure - XIII
Report of the Executive Engineer, APSPDCL, Gudur

SOUTHERN POWER DISTRIBUTION COMPANY OF AP LIMITED.,

-

Tom:
A Reddy,
Executive Engineer,

Operation, APSPDCL,
Gudur.

To:

Sri RonankiGopala Krishna, [AS
Sub Collector & Divisional Magistrate,

Gudur,

Sub:- APSPDCL — Operation Division/Gudur ~Survey on brackish water aqua farms
existing along with PuliKaluva&RoyyalaKaluva of Chittamur, Vakadu and
Kota Mandals-Report-Submitted-Reg.

Refi- 1)Proc.no.1053/D/2019, dt:  07.2020.

1) 73 Nos. aqua services existing under 50 Nos, Distribution Transformers at Pittuvanipalli
village in Chittamur Mandal. These services are released from the year 2003 to 2019 as

In obedience to the orders issued vide above cited reference, | submit herewith
report pertaining to electricity connections as follows.

As per the above cited orders, APSPDCL staff and officials have participated in
Village level and Mandal level Joint inspections and submitted reports to Tahsildars of Kota,
Vakadu and Chittamuru Mandals,

I have attended Divisional level Joint inspections. As per the field inspections
carried out, the following points are noted regarding electricity issues.

follows:

SIL.No

Year of
Release

No.of Services
released

Survey No.
matched

Survey No. not
matched

Sanctioned
Survey No. not

2003

2004

2005

2006

2007

2009

2010

2011

ool s vt —

2012

2013

2014

12

2015

13

2017

14

2018

15

2019

Total

Do |G = === [w|=|or|w|ts]|=|oe

N ISR R R (I R R R ER LR R KR )

gmuo___A- BN

- E U O O O O 4 78 euw—n%

2) 21 Nos. aqua services existing under 17 Nos. DTRs at Ranganathapuram village in
Chitttamur Mandal. These services are released from the year 2004 to 2018 as follows:

SLNo | Yearof | No.of Services Survey No | Survey No.not |  Sanctioned
Release released .matched matched Survey No. not
available

1 2004 2 - - 2
2 20 2 - - 2
3 2012 2 2 - -
“ 2014 2 - 2 -
s 2016 2 2 - -
6 2017 9 4 5 -
7 2018 2 2 - -

Total 21 10 7 4
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00 Now. mpn services enisting under 64 Now. DT m Mamembala village in Vikady
Mandsl These services are refossed bom the your 1999 10 2019 o followy
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Annexure - XIV
Report of the Assistant Director of Agriculture, Naidupet
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Based on the report of the Sofl Testing Laboratory (STL Nellore ) Soil Samples Anatasys report of CHITTAMURL

VAKADU & KOTA Mandals
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SOIL SAMPLES ANALYLSIS REPCRT OF KOTA MANDAL
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SOIL SAMPLES ANALYSIS REPORT OF VAXADU MANDAL
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SOIL SAMPLES ANALYSIS REPORT OF CHITTAMUR MANDAL

)

B
nh@uuuuuuuuo.oﬁmﬁnﬁ
LTI )
RGN _m
_“W.:u ,__..ls. ...“.,“M.“. i
B R R
IR0 0RO0DHAEE
I EHEN IR RN AN Wi
L
e[ a1 1
LI A CIE




198

219

m. ~”. n“. ﬁ”n ~”. m. m. m. ~“. m. ~”- m. _~” m.
.......wauu..uu
INnnEHaSnnnnic
~ ,.: ”:. 1 2 ..
A e i
T T
O e e RIS N)
e (Flal8|afd|a] & |a[3]a[3]z]2
IEEEAIIEIEAN I IR R RE
I0COOONROORO

S ERAN: IERARARIE
_..__ LI & __.J
B LR




199

220

ey -t - by o
. o Bl hd ELJ o mumtopbopeiog 1 | —— | S S
..l%ALAj petty| s lam| 2y i":‘a 0| PP IV o e] o
Norwms v wee Paai | gty | S ol o by
ol s 4 wnnsd Bl et Bud >4 BT rponpgy L] L o | - SR




221

Annexure - XV
Data obtained from the Statistical Department

-

Vakadu Mandal

Mandal wise Village wise Cropped area and Yields particulars from 2005 to 2013 in

Crop Paddy
H Name of the
. Name of the Village [  Year Season Yields per Total
Mandal A elas pe .
NO. rea sl e Production
SR (Kgs)
2005 Kharlf 0 0 0
Rabi 245 2358 577710
2006 Kha'nf 0 0 0
Rabi 254 2410 612140
2007 Kharlf 0 0 0
Rabi 260 2210 574600
2008 Kharlf 0 0 0
Rabi 242 2110 510620
1 Muttembaka 2009 Kha.nf 4 J 4
Rabi 248 1920 476160
2010 Kharlf 0 0 0
Rabi 240 2340 561600
2011 Kha.rlf 0 0 0
Rabi 250 2350 587500
i 2012 Kha'rlf 0 0 0
Rabi 245 2460 602700
2013 Kha.nf 0 0 0
Rabi 255 2240 571200
— Vakadu :
2005 Kharif 0 0 0
Rabi 1940 3345 6489300
Kharif 0 0 0
2006
Rabi 1910 3245 6197950
Kharif 0 0 0
2007
Rabi 1990 3150 6268500
Kharif 0 0 0
2008
Rabi 2006 3245 6509470
Kharif 0 0 0
Thi 2009
. s Rabi 1948 3100 6038800
Kharif 0 0 0
201
. Rabi 1964 3250 6383000
Kharif 0 0 0
2011
Rabi 1864 3050 5685200
Kharif 0 0 0
2012
Rabi 1856 3070 5697920
Kharif 0 0 0
4D Rabi 1892 3010 5694920

CN@J‘\‘\} «ﬂ | J'D
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Crop Paddy Ground Nut
9 m
Name of the Total Tots
ts. tandal Name of the Vilage |  Yoar Sexson R r“.ﬁ P
( xg) per (g
Acre {
I T w0 1800 0000 20 1100 22000
[Rats 320 2475 TH2000 20 1300 11000
2006 | 40 13%0 74000 20 1500 22000
Rty 30 1450 759500 K 1100 9500
1harit 1% 1900 66500 n 1100 24200
2007 Irabi 14 2500 212500 0 1100 13000
[xharet ) 1800 72000 20 1300 22000
2008 [Raby 330 450 759500 ) 1300 2800
[xrars 40 1300 72000 19 1100 20900
ot Kvtiped 2000 [Rane o 150 80000 10 1100 13000
| et 40 1850 748000 20 1100 22000
010 e 310 2400 744000 30 1300 11000
[Chard 38 20 63700 2% 1300 27500
2011 [Rabi 310 2500 700 12 1100 13200
| 0 1850 55500 % 1100 28600
2002 [Rate 320 %00 HO0000 12 1100 12200
[nant 40 18%0 74000 25 1300 27500
2013 |Radi 120 23% 7S2000 10 1300 11000

%

%

<
o
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Annexure - XVI
Report from the Irrigation Department

GOVERNMENT OF ANDHRA PRADESH
WATER RESOURCES DEPARTMENT

From To

Sri P.Suresh Babu, B.Tech. The Sub Collector,

Executive Engineer, W.R.D Gudur,

Nellore South Division, Gudur. SPSR Nellore District,
Letter. No. / DB %al .

Sir,

Sub: Fisheries-SPSR Nellore Dt-Survey on Brackish water Aqua farms
existing along with Pulikaluva , Royyalakaluva, Yetigattu Kaluva
Palamadugu Drain of Vakadu & Chittamur Mandals , Penukaluva
& Tsallakaluva of Kota Mandal - Member of Division level
committee - Irrigation report submitted- Reg

Ref: 1. District Collector, SPSR Nellore vide Proc No, 1053/D/2019
Dt. 03/07/2020
2. Letter No: DEE / Irrigation/ Vakadu/ 102 DT: 21/08/2020
of Deputy Executive Engineer, Irrigation Sub-Division, Vakadu

3. Report of Deputy Executive Engineer, Regular Sub-Division,
Gudur

Adverting to the above references cited | herewith submit that
the river Swarnamukhi is an east flowing river. It grows at an altitude of 300 m in
the Eastern Ghat ranges near Pakala village in Chittoor District of Andhra Pradesh
at 13728" N and 79709 E. It runs for a length of 130 Km and finally joins into the Bay
of Bengal near Pamanji Village of Vakadu Mandal. Tsallakaluva & Royyalakaluva
both are tributaries to Swarnamukhi river. Tsallakaluva a branch of Swarnamukhi
takes off at left from Swarnamukhi river at Gudali Village in Kota Mandal
Tsallakaluva runs completely in Kota Mandal until it joins in Swamamukhi river
near GovindaPalli Village of Kota Mandal. Kota Anicut & Jarugumalli Anicut are
constructed across Tsallakaluva to Irrigate an ayacut of 8000 acres in Kota Mandal.
Royyala Kaluva a branch of Swarnamukhi river takes off at right from
Swamamukhi river near Vemuguntapalem village in Naidupeta Mandal. Royyala
Kaluva runs in Naidupeta , Vakadu & Chittamur Mandals and finally joins in the
Salt creeks near Ravigunta Palem Village of Vakadu Mandal. Mallam Anicut is a

204
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Minor brigation Schemne comtructed across Royyala Kaluva, the Mallam tandk
suppdy channed called as Pull kaduva by the kcals takes off beft from Mallesn Ankcut
sear Eswarvaka Village of Chistamur Mandal. Puli Kaluve s the fender channel 1o
mum‘u&—u.!\-—uhm
tank i Vakadu Mandal The Channel was designed 1o carry  discharge of 150
Cusecs and to irvigate an ayacut of 238 acres. Yetigattn Kabuva which takes off
right of Mallam tank sepply channed (Puli Kaluva) near Muttembaia didge s
direct fooder chanmel 0 the Agruultuse fekds in Pittuvant palll, Padarthh van
WOWF-MBMMMW
# & Drain that carmies exoess (lood water from Mallam ek Suppdy Chanmel. Al
Dhese Chantiels carry fresh water during Monsoon penods.

Arcund 200 fwmens of 13 Revenue Villages 1 Mallas
lMiﬂoMG-CMIMtM
7. Pothurayina Falli & Mangalvast Pulli 9 Putra Geeta 30 Vadlavani palli
11 Devant Kasdrigs 12 Cangupalem 13 Mubbadipalem wre smigatng 6472 acres of
Land based on the Water i Mallam tank. Mallas tank sepply Ohannet/ Puli Kaluva
= G only sowrce of water supply 0 Malless tank. The farmers of 3 Revenue
Villages 1 Ptwvani Palli 2 Padarthovan Kandrige 3 Ranghanadhs Peram are
coltivating their crops by lifting water from the Channels Yetigattu Kaluva,
MM&WW.WM.MW.‘“
Mandal bs o Minor Irvigation tank Daving an registered ayacut of W% acres out of
MNMbM“WbWﬂ.W
avacut of 7% acves in barlapadi also convertnd st Aquacultuse

Aqua farms Ages Tood owners of Vakade Gollapalesm,
Durgavaram & Mutsembala villages have comstructed the Owtlet structures and are
dncharging saltchemical & waste elfluents into the Puldaduva The Aqua pond
mdm'-ll’d-ﬂmmhw”w
have also construcsed the Outfet stractures and are descharging saltchemical &
m“m\‘m%“m&mm The
Waste watew from the Aqua ponds in Karlapudi are discharging o Tsallabaleva . »
Imigation sowrce & Penubaluva which i the Irrigation field channed from Shuice
mldl’u‘qﬂﬂ&vbhuﬁnd&h&ﬂaﬁmuhm
sounces & channels duriog rainy seasons e sall water gets mined with the fresh
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water i the channels there by decreasing the productivity of Agriculiuse crops
whem the water & wsed for Erigation and the adpcent cultivalde lands 1o these

chanrwis are net 10 @ position o celtivate The brrigation Department have not isseed
any permbsion o Agua Pond ownens for constructang cuthet stractures indo the
urigation Chanmels and have alvo not granted any perssivsion for daschargeng saline
& winte water Into the irrigation channels.

Hence, thesefore request 30 stop the discharge of waste & salinw
vifleonts from Aqua Ponds into the birigation Sources & Chaonels Pulibaluva,
Royyals Kaluva, Yetgatta Kaluve , Palimadugu Kaluva, Pesuibaluva & Taallabaleve
10 saleguand the nterests of Agrculture farmers and it & ssggested 1o provide #
scperate dedicated Aqua culture wasde wateropipetine 1o discharge aqua culture
warke im0 reer by Buchinghees Casal or Uppu haluva This i sabutiod for
bormation and for taking farther mecessary actson

Yours faithtully
Endd - Maps - 2 No's

206



228

207




2 gg 208

Annexure - XVII
Survey Report in the Chittamur Mandal

= Re.b.32/2020 Office of the Tahsildar, Chittamur.
Dated: 24.08.2020
From: To
Sri P.Ravi Kumar M.A,, The Sub-Collector,
Tahsiidar Gudur.
Chittamur,

Sir,

Sub:- Fisheries — SPSR Nellore District ~ Chittamur Mandal - Survey on
Brackish water Aqua Farms existing alongwith Pulikaluva and
Royyala Kaluva of Chittamur Mandal - Survey Report called for -
Submitted - Reg.

Ref:- 1.The Dist.Collector, SPSR Nellore note orders dt.03.07.2020.

2. Proceedings N0.1053/D/2019 dt.13.07.2020 of the District
Colletor, SPSR Nellore,

3. The Sub-Collector, Gudur Rc.No.1053/D/Fish/2019
dt.06.08.2020.

kxS
I invite kind attention to the references cited.
1 submit that the District Collector, SPSR Nellore has constituted the
Committee at Village level, Mandal level & Divisional level to take up detalled survey on
existing Aqua Ponds in the villages of Pittivanipalli, Ranganadhapuram &
Padarthivarikandriga which are effecting the MI Tank of Mallam village and directed to
submit the report within 3 days.

In view of the above I have been surveyed on existing Aqua Ponds of of
Pittivanipalli, Ranganadhapuram & Padartr_\ivaﬁkmdﬁga of Chittamur Mandal, the
surveyed reports are submitted herewith.

Encl:- Survey Reports A ’,'A(C; 2F e

TAHSILDAR 2 2/ 292+
CHITTAMUR
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AQUA SURVEY DATA IN CHITTAMUR MANOAL
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Un Registered Aqua farm details

ANNEXURE - Il (A)

Revenue Village Wise, Water Source Wise and Farmer wise for Existing Aquaculture for Declaration of Aqua Zones in_

__KOTA MANDAL,SPSNELLOREDistrict

Sk Al e Ju Exerw CR : Dhate of . ‘ A
No. Manda! | GI' Namw Village Farmet Name Fathet name {l He) Sungy No Reg. No, Registasion Dute of Valighity | feaseonn | Comact no |
1| 2 3 i S 3 7 [ [ I 12 1

1| KoTA | Rasiapuos | Kariarung | MUTEMBAKA KOTAMMA 0T SYNO OIANE o gsonny | w2 | 20222

2 | KoTA | kariapuor | karcarupt | puvuRu AV sy [3 ';"“"‘T Apsaoeoiny | iy | 2822

3| KOTA | Kartaruol | Kariaroo W“ assny |SYNOIBAA I o pnginionngy | 36427 | 251222

o | KOTA | KaARLAPUD | KARLAPUDE | KAMIREDDY SUBBAMMA L ""-':* apaaonoos | i | 280222

s | KOTA | KARLAPUDI | KARLAPUOI [KARALAPUD! VENKATAMMA 0333093 ’%‘f:;ﬁ“ angaomusony | aenar | 250

6 | KOTA | KARLAPUDH | KARLAPUDE | KARALAPUDE ANKAMMA OTENIN “"“"m""‘ avmaowem | wa7 | 25222

7 | KOTA" | KARLAMUDY | KARLAVUDE |KARALAFUDE VENKATAMMA op | SYNOMITOL i | 27 | 251222

s | KoTA | xaruapuon | karasuot ’“"“M ¥ m“' N e S

9 | KOTA | KARLAPUDE | KARLAPUDE | DUVVURU KALAYANA 3164464481 “;“;ﬂ”)x”;”' apnaogoion | 2enar | 25222

VN, 21023

101 koA | xarcapunt | xamarvor | ouvumykaLAPANA ) | s | 120 21222

1| KOTA | kaRLAPUDH | KARLAPUDL m‘m"“ 2oy [svnotmay, | annaoiesy | enr | 120022

121 KOTA | KARLAPUDK | KARLAFUDE | PERNATI ANANDA REDOY 2 syNoIed | Anpaingy| pare | 1002

1] KOTA | kaniapuot | kartapupn | TPRNATI VAR K L issiosr |synornems, | apaimn | o | 472

14| KOTA | KARLAPUD! | KARLAPUDE | DUVURL ANANDHAMMA 043 18- APII0IS(16328) | 1018 1349:20

20.26666667
Asst, Director of Fisheries

GUDUR
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Un Registered Aqua farmers in Mutembaka Village of Vakadu Mandal

— - Sseep®e G-
Rl B ——r | —— Lad (-———.

- et e - —— - -
- e | - - ot e - -
- e 3 - e - e -
. - - - - -t - -

e
ol e B - - - -

e ANa e
— e - - - el -
- sl .- - e Wi ey . | -
e - L " - e B
- RlAasa “- - i - -

- mian

o p—— - .- - - e - -
el - - - ——— - -

- s cmmees
—— - [ o L e - -

N e ——
- L R “- - - - -
Bl - - - Rt - -~
pr— Ead B R R - - —_iaes - -

S e ——
e ) - - i srwe - -
-re amm wpr

.. - - - e . -
- A - - ———im—— -~ -

236



298

237

—t e L L LRl

.

wiasivaay




238

299

| gl i
sl v |s| ' 'y |9]» B0 s
| 1 | 11 I ARAR 11!
ol $le] 1§ § 1 « |3]3 E1513e|f)8
u P | HHERLHUHERHE
IR AR R R
LA I B ] . 8 JE |6 sl | F
sle]z| o ' : |s]- alefefs]n]
.m“ . B ERE i
. :
IE BRI | i P |1} SRAE i
|1 | |
.__.*—_ ~=— il
_,_W“t st




260

239

................
2




240

261

WAy | -

Ao

HHHHHUHHU LU HBHHHBHUHE

S S BB |S|B|B|E|E B B S IF|-|E|i]-|z]|5]=




241 2 @2

- = - - ——a - -
- - - - L - :
T em—————— - — rae - - ——a - -
%m—u
GUDUR




263

Un Registered Aqua farmers in Thirum

uru Village - Vakadu Mandal
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Un Registorad Farmers in Karlapudi Village - KOTA MANDAL
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5

[z Chitamur Pittivanipalli [Manubolu Venkateswarlu 2.00 41
35 Chitamur Pittivanipalli Kanapa Guravaiah 1.25 52-3,53-3
36 Chitamur Pittivanipalli Manjala Sumathi 1.00 1-1A
37 Chitamur Pittivanipalli Puttu Subramanyam 1.00 1
38 Chitamur Pittivanipalli Pandi Kotaiah 1.00 1
39 Chitamur Pittivanipalli Kakani Chengaiah 1.50 1
40 Chitamur Pittivanipalli Manubolu venkamma 3.30 3
41 Chitamur Pittivanipalli Pitti Jayalakshmi 3.26 4-1
42 Chitamur Pittivanipalli Karyam Krishnaiah 378 5-1,14-1
43 Chitamur Pittivanipalli Pitti venkataramanaiah 150 5-2
44 Chitamur Pittivanipalli Pitti amaraiah 127 5-2A
45 Chitamur Pittivanipalli Thupakula Gangaiah 4.89 5-3,8-2,14-2
46 Chitamur Pittivanipalli Pitti Hanumanthaiah 1333 20-28,9-2,10,13,20-2,28-2
47 Chitamur Pittivanipalli Pitti kisthaiah 4.26 20-3,23-5,23-6
48 Chitamur Pittivanipalli Theruvayi Sivaramaiah 1.50 22-1A
49 Chitamur Pittivanipalli Podaku Ramakristaiah 0.90 232
50 Chitamur Pittivanipalli Pitti Gunnaiah 0.20 242
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Annexure XVIII
Mandal Level Committee report of Kota Mandal on the Aqua forms

v~
) JOINT INSPECTION NOTES FOR THE ACQUAPONDS IN KARLAPUDI
VILLLAGE IN KOTA MANDAL AS PER THE PROCEEDINGS NO.
1053/D/2019, dt,3.7.2020 OF THE COLLECTOR, SPSR NELLORE
DISTRICT VIDE

ARARXIAR

REVENUE DEPARTMENT::

Inspected the Aqua Pond established in Karlapudi Village of Kota Mandal
on 20.8.2020 (date) along with the Village Revenue Officer, Karlapudi Village,
Mandal Surveyor, Agricultural Officer, DE Irrigation, AE Electricity, FDO, Kota
as per the instructions of the Collector, SPSR Nellore District issued vide Re.
No.1053/D/2019, dated 3.7.2020.

OWNERSHIP/TITLE
(ACQUA CULTURE DETAILS OF KARLAPUDI VILLAGE )

As per the Fair Adangal of Karlapudi Village, an extent of Ac 140.22 cts are
classified as Patta lands and an extent of 81.77cts classified as DKT land. And
an extent of Ac 9.48 cts classified as Govt lands.

There is legal dispute over the land under Aqua pond and the cases are
pending in High Court.

LOCATION:

It is located that all ponds are locates in 1000 meters of distance from the
existing village settlement of Karlapudi village/hamlet. The distance between
the proposed firm and nearer agriculture land is 10 meters and 700 meters
away from nearest drinking water ‘source. The distance between the existing
shrimp and proposed firm is 100 meters.

CROPPING PATTERN:

Before the construction of Aqua Pond, it was an agricultural land and crops
like Paddy are being raised in the land with they aid of rain faied water These
lands are not belonging to Mangrove/Forest/Salt/sand.

ENVIRONMENT IMPACT ASSESSMENT& SOCIAL IMPACT:

As the extent proposed is below 40 Hectors, the Environment Impact
Assessment does not arise.The Villagers have not objected for establishment of
Aquaculture but requested to protect the drinking water resource.

OMMISSIONS:

During my inspection, as far as land issues are concerned,  Sri
Duvuru Raja Gopal Reddy S/o Raghava Reddy are objected for his land Sy No
168 an extent of Ac. 0.50 Cts effected by Sy No. 169, 170, 171 and 174 an
extent of Ac.12.86 Cts objected against the aqua pond established in
Karlapudi village.

The following are the omission identified.

1. In contravention to aqua culture rules the ground water is seing used
for aqua culture.

2. There is no treatment plant for waste water and it will direct go to
Agriculture channels.

3. There are no permission from Aqua culture authority for most of the
ponds.

4. Most of the aqua farmers are non residents and they have taken the ponds
on lease basis.
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The Village Fisheries Assistants are Inspected In Karlapudi village
 Kota Mande! the following report are given below

Authorized Un authorized | Total

No.of
SNo | Name of the Noof |Exten | Noof |Exten | Farmer | Exten
L Village Farmers | t(Ma) | Farmers (t(Ha) |s t{Ma)
1. | Karlapudi 13 40.77 | 3§ 5117 48 91.94

The above Inspection report of Village Fisheries Assistants further It s to
submit that the randam 10% of Mandel Level Committee inspection of Agua
farmers in Xarlapudi village of Kota Mandal detils as shown below.

Authorized Un authorized | Total

No.of
SNo | Name of the! Noof |Exten | Noof | Exten |Farmer  Exten
¢ Village Farmers | t{Ha) | Farmers | t(Ha) |s t {(Ha)
1. | Karlapudi 4 515 |4 402 |8 917

In view of the above Total 8 Farmers with total extent of 9.17 Ha.But 4
farmers are Authorised get licence holders with extent 5.15 Ha. 4 Farmers
unathorised extent 4,02 in Karlapudi villge. The Brackish water agua farmers
doing semi-intensive shrimp culture and drainags water release in to the
Challakaluva.

The above proforma total Agquatarmers depending oa the bore water only
the Agriculture land to Aguaculture farm distance for 20 meters only but As per
the Coastal Aquaculture Authority guidelines SO to 100 meters minimum
distance.

This is Submitted forfaver of information and take necessary action

— f")' - |
4 i"\ln'-‘)i
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JOINT SURVEY NOTES FOR THE EXISTING AQUA PONDS IN KARLAPUDI
VILLLAGE IN KOTA MANDAL AS PER THME PROCEEDINGS NO.
1053/0/2019, dt,3.7.2020 OF THE COLLECTOR, SPSR NELLORE
DISTRICY VIDE

The survey of Brackish water Aquacuiture farmers existing »
Karfapodi vilage ot Mots mandal has conducted and the following respective
departments are participated and completed the survey on 26-08-2020.The following
IRRIGATION, ELECTRICAL Departments participated.

KABLAPUDL : - In Xaclagudl Village at Kota mandal Dxisting Aquoculture ponds the
man drain channel of Challa kaluva Canal is originated from  Kokkupadu village In Kota
mandal and it enters o the Jarugumall, Agraharam, Kottapalem Keots and Karlapud
vilages, 1t Nows totally & vilages (n Kota mandal. The Total flowing dutance of the canal
in Kota mandal is 10 kms and finally it mixed to Bay of Bangal at Govindapalh Viege,
Kota Mandal. N

The ot Existing aqualarmenrs in Karlspud village i 58 numBers and
the total extent s 92.57 Mectares (231.47 acres Jand Mainly Borewells is the only water
souwrce of their Aquaponds. The CAA Agus licence suthorised extent is 19.68 hectares
(49.20 acres) the CAA licence authorized farmess Is 13 numbers a0d the Remaining land
Is unawthorised land. The sample of the water is tested in laboratory and the salinity of
the water i 17 PPT.

> The condlusion of the Survey is Karapudi AQUagonds waste dran water
mumxmmodo.s: ooth Bunh pils wilinge T

mhmmmmmmuu
urvey a'e

1. Vilape Fsheries Asustant *j.m
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Annexure XIX
Mandal Level Committee report of Vakadu Mandal on the Aqua forms

SV

v JOINT INSPECTION NOTES FOR THE ACQUA PONDS 1IN
THIRUMURU AND MUTTEMBAKA VILLLAGES IN VAKADU MANDAL
AS PER THE PROCEEDINGS NO. 1053/D/2019, dt,3.7.2020 OF THE
COLLECTOR, SPSR NELLORE DISTRICT.

EEREEEEE

| Inspected 10% of the Aqua Ponds established in Thirumuru and Muttembaka
/ Villages of Vakadu Mandal on 18.8.2020 (date) along with the VRO, Thirumuru and

. ,L,\%yr;embaka villages, Mandal Surveyor, Mandal Agricultural Officer,DE Irrigation,AE
~ 7 ~“Electricity,Inspector of Fisheries,Chittamur as per the instructions of the Collector,
SPSR Nellore District issued vide Rc. No.1053/D/2019, dated 3.7.2020.

OWNERSHIP/TITLE:

1. Thirumuruy village;- The Mandal Team inspected the 10% of aqua ponds in
Thirumuru village on 18.8.2020. There are 25 aqua ponds in an extent of 20.05

Hectares of 11 farmers. Out of which 3 farmers encroached an extent of 0.29
Hectares of Govt land. There are no authorizations to 9 farmers and 2 farmers are
having authorizations. Out of which 11 farmers are cultivating own ponds. All are
drawing ground water only for aqua ponds and no creek water is being used. Some
of the aqua farmers stated that there is no irrigation tank to their village and
agricultural crops will be raised with the aid of rain water only and the ground water
contains salinity. Hence they are raising aqua culture as an alternative measure fc;n‘
their livelihood. The waste water of aqua ponds were sent to Thungayalu channel
and Bandla Revu it is not going to Mallam tank. Most of the aqua farmers are non
residents and they have taken the ponds on lease basis. Hence it is recommended
that the aqua culture in Govt. lands and un authorized ponds may be ordered to be
closed.

“n

2.Muttembaka village;- The Mandal Team inspected the 10% of aqua ponds in

Muttembaka village on 18.8.2020. There are 15 aqua ponds in an extent of 8.39
Hectares of 24 farmers. There are no authorizations to 4 farmers and 7 farmers are
having authorisations. Out of which 1 farmer is cultivating own ponds and 10
farmers raised lease ponds. All are drawing ground water only for aqua ponds and
no creek water is being used. Some of the aqua farmers stated that there is no
irrigation tank to their village and agricultural crops will be raised with the aid of
rain water only and the ground water contains salinity. Hence they are raising aqua
culture as an alternative measure for their livelihood. The waste water of aqqé
ponds were sent to Puli Kaluva channel which is mixing into Puli Kaluva and finally
go to  Mallam tank. Most of the aqua farmers are non residents and they have
taken the ponds on lease basis. Hence it is recommended that the aqua culture in
Govt. lands and unauthorized ponds may be ordered to be closed. ?
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OWNERSHIP/TITLE:

There ace 413 aqua ponds in an extent of 265.91 Mectares (657,09 ACRS)

57MMdmmWMmmdmm
(23.51 ACRS) of Govtland. There are suthorizations to 45 farmers Out of
Remaining 317 farmers are unawthorived cultivating ponds and 200 ,
raised lease ponds. Al are drawing ground water coly foe aqua ponds and -
crewk water s being Used. Hence they are raiing 3qua culture as an shemative
measure for their Ivelibood. Most of the aqua farmers ace ncn residents and they
hove taken the ponds on lease basis. Hence Heace 1t s recommended that the
acqua cuure in Govtlands and wn uthorized ponds mey be ordered 1o be

clowed (‘ v
”I -.A

LOCATION: Tt
x.mmnmmmmmmmmdw MY
from the existing vilage of Thrumury and Muttermbaka. The distance between the
propased fiem and nearer sgriculture land is more than SO0 meters and ‘:\:
drinking water source is S00 mes away. '“%.-)")-_
[ 3
AGERIULTURE DEPT; @ #
The Mandal sgriculture officer has informed over phone that the crops -
rased due 10 the warter of Mallam task are not fully afected due 10 the maing of l-.
waste water of aqua poads and It will be rectified by miving fresh water intothe
tank. e
In Mutiembaka Village soil sampling is dose in 160 acres The Analysiy
report submitied by soil testing laboruory Nellore has given PH in the soil g
mmdwnmmummuuu&
-M.wh“umhmwamnwm"g'”’
imigatan water L
In Thirumury Village soil sampling is dooc in 120 acres The Analysis repdtt
”wummmummuuau%;.
u&ﬁwhmm-im—hbhﬂ-w
reclamation , EC is bigh and cause injery 1o the crop, recommended loeching of
annmm.um-—.mm»umooumm%:

- -

4‘*

.
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© CROPPING PATTERN:

Before Bhe construction of Aqua Ponds, it was  an agricultural land and
crops like paddy and groundsut sre being raised i the lsnd with the 5id of rainfed
water. Theve lands ase 80t belonging ® MangroveForestSalvsand. Some of e 1|
aqus farmers stated that there is no irrigation tank 1o their village and
crops will be raised with the aid of rain water caly and the ground water contaifs
salinity. Hence they are raising aqua culture as an slhiersative measure for their
livelibood.

&
OMISSIONS: 1.
During my inspection, as far as land lssues are concerned, hnll.'
have not objected againat the aqea pond established in the village.
The following are the omission identified.
B hmcommhn*.cwm‘mhm-dk- .
aqua culture,
z.Thnbnmpl-hm-u-daﬂ“p'ﬂ
Agriculture channels. tir
3. There are no permission from Aqua culture authority for most of the ponds.
4. Mowt of the aqua farmers are non residents and they have taken the ponds on
lease basis.
Coochasion:- It is concluded than e agua poads encroachment in Govt Lands and
urassthorised poods may be recommended for eviction. The waste water of
Muttembaka Village Jeads 0 Kodiwaka Supply Chanal 1o Pulikaleva Chanal and

Thiremury Village. Tungayals Canal may be allotied for flowing of waste water of

d

-t

aqua poods.
Ny
fsheries Depactmant cpinion Scbmitted o the Tahshdar, B.W,
Aguacuiture mandal Leve! committee Vakady Mangdal,
R is to sbmit that the total No.ol Aqua farmers in Thirumury and
Muttembaka vilages and [xtent shown below.

—
Authorized | Un autherited Toad |
Name of the !
S.No. Vilage Noof |Extent| Noof | Extent | Noof | Deent
Farmers | (Ma) | Farmers  (Ma) | Farmers | (Ma)
Mettembaka 13 | 8 $1.17 a8 1M g
p |
2 Thiremury 21 (2093 184 14874 205 | 16867
Yol- | 45 |e170| 219 |1%991| 299 m:]
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The Coastal Aquacuiture Authority, Chemnal puidelnes chackiist is herewith
endiosed for iInformation

| have verified 10% of brackishwater Aquaculture ponds and
herewith the information for perusal.

1t Is 10 suggest 10 allot Royyalsvagu o the aqua farmers for release
water of ages formas. It is not krrigation canal and the same was conformed by
imrigation Deapartment.

This is sebmitted for favour of kind iInformation and necessary action.

ERIGATION DEPT; V4
DA, Irrigation Vakadu i the check lst submitted -um;a; (
wh--mm.um--mamnqu%
Eastern Ghat ranges near Paials village in Chitioor District of Andhrs Pradesh ot k. i
lrwnuwwr.nn-h.mormuaum:.ﬁ’ o
flay of Bengal near Pamanyi Village of Vakade Mandal. Royyals Kaluva » ‘e
«s—-—tﬁmmwumhmmﬁx‘,;
wwhwumm_am“o
. Vakad & Chittamur Mandals and finally joies in the Salt croeks soar Ravigusta 1
mmavmw.un—mnm«msﬁq{' .
construcied across Royyals Kaleva, the Mallam tank supply channel called as Pull
kaltuva by the Jocals takes off left from Mallam Anicut near Eswarvaka Village of
a—wumuuwu»mmw
warik i Chittasmur Mandal & Thinsrs Minor rigation sank in Vakadu
The Chamnel was designed t carry a discharge of 150 cusecs and 10 irigse ah
mdnnmvmmm-no«-maun—q?
mumm—rwmmmmmﬁ'
the Agricubiere fields in Pittuvasi palll, Padarthi vari kandriga & Ranghasadhs
mVﬂ.hmmeilMMmﬁz&
fresh water during Moesooa persods. w-i,;"
Around 2000 fanmers of 13 Revense Villages 1. Mallam - "
Pallamparthy 3. Jada Paddi Geamam 4. Kokkupatem 5. Kothapalem 6, Gollapalems
7.mmxwmamo—nm.v“pslg"",’

a

-

3

Y

-

™"
o B .
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* Devuni Kandriga 12. Gangupalem 13, Mokkidipalom are irrigating 6652 acres of
land based on the Wter in Mallam tank. Mallam tank sopply Chasnel Pyl
Kaleva s e only sowrce of water supply 10 Mallams task. The farmers of 3
Revense Villages | Pimovani Pulli  2Padarhiveri Kandrigs 3 Ranghasadha
Puram are cltivating their crops by lifing water from the Chanmels Vetigo
Kalsva, Palamadegu Draim & Royyala Kaluva . 0%

Aqua farms Aqua Poad owsers of Vakadu, Gollapalem, Durgaveesm M"o.;;f
& Munembaia villages have comtracted the Outlet structuses and wre discharging
sltchomical & waste efffvents s the Pulikaluva. The Aqua poad owners of
Pistevani palli, Padurthi vani kandrigs & Ranghanadha puram villages have also
constructed the Outlet structures and are discharging sadchemical & wasie
effiucnts into Yesigmu Kabeva, Palamadogu vage & Royysls Kalova Due o the
reloase of Saline & Waste water ino the krigation channels durieg rainy semons
the salt water gets mixed with the fresh waser is the channels there by decressing
the productivity of Agricelture crops when the water i used for Irigation. The
mmhn'naqu'-ﬂ-nmwmhj
constructing owtlet structures o the irrigation channels 90d have also et granted
sy permission for discharping saline & waste water into the imigation chaanels

WS moang

Mwmwdmnwmg
at Mutiembalka village sad Tirunury village in Vakadu Mandal

-

During e inspection & s idensified wht S Now clectrica
comnections and " Nos Distribution Transformers under Mumembaka Village and
Co g mmmu“mmrm&mn@
Tinmeru Village are wilizing for aqua culture purpose, Service wise chock st
here with enclosed.

N i also identified that the existing $INos electrical
coanections uader Mutiembaka Village and £2 Nos electrical connections woder
Tirumwrs village are asthorized comnections Issoed 10 aqua farmers by
recommendation of revesue and fisheries department Eloctrical department always
msue the edectrical connections 10 servey sumbers which are recommended by
revenue and fisheries department. «
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During the inspection & is also observed that the permission :
grasted foe cloctrical conmection % particular survey nusber but some of the aqua
farmers utilizing the same electrical connection 1o other mear by survey numbers
along with permission granted survey numbers and aqua farmer formation of posds
consisting of one or more survey numbers.

In view of the sbove ot the time of giving the No Objection”
Centificase for the electrical connection for aqua culture purpose clearly identify
the any remarks in e farmer survey numbers by the Revenue and Fisheries
deparument.

-

The Mandal level committee has inspected the Agua Firm i
question and observad that 3t has been establishod with in the guidelines issued by
the CAA o Regulating Coastal Aquaculture. "

The Prescribed Check Bats alomg with the he comnectod
mammm

‘Mﬂ /ﬁ‘”w A%“m : &vm;}ﬂjwo
umm ,,;&E,‘.M\“w

A
AE h%m
VRS 0“‘:-9,%7‘-»
MandalSurveyor, Vakadau

-

ﬂ‘{l.uo
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